23rd February 1943

THE LEGISLATIVE ASSEMBLY DEBATES
[Official Report

| Volumes 1 to 1], 1043

‘ (10th February to 2nd April, 1943)

SEVENTEENTH SESSION

|‘ OF THE

FIFTH LEGISLATIVE ASSEMBLY,

PusLisspn s taw Mavacxs or PusuicaTions, Darmx
PRINTED BY THE MANaGkR, Gole;z‘gnm' or INDia Pmess. Naw Dmtu

Price Rs. 2 As. 2 or 3. 62



LEGISLATIVE ASSEMBLY.

. President :
The Honourable Sir Aspur Ramim, K.C.8.1.
]

. o  Deputy Presideny:
Mr. AgHIiL CHANDRA DatTa, M.L.A. .
Pancl of Chairmen:
Syed GruLaM BHIX Nairang, M.L.A.
Mr. Jannapas M. MenTa, M.L.A.
Sir HeNrY RicHARDSON, M.L.A. .
Sir Cowassee JEAANGIR, BART, K.C.I.E., O.B.E., M.L.A.

Secrejary:
Mr. M. N. Kauvr, Barrister-at-Law.
Assistants of the Secreiary:
Khan Bahadur S. G. HasNaIN.
Mr. M. V. H. CoLLiNs, M.B.E.
Marshal:
Captain Haji Sardar Nvr ABMAD Kmax, M.C., .O.M,, LA.

Commiltee on Petitions:
Mr. AxBiL CuaNxprRa DarTa, M.L.A., Chairman.
Syed GrvramM Burk Nairang, M.L.A.
Mr. Govisp V. DEsumvkn, M.L.A.
Sir AspoL HaLiv GHuzNAvi, M.L.A.
Mr. N. M. JosHi, M.L.A.



L

CONTENTS. ’

Vorums L.—10th February to 10th March, 1943.

PaoEs, ol . ¢ 'B.ail PaoEs.
ARY, 1043— Remov. rrumsnurveeo
WBDNBSDAY, 10TH FEBRUAR . Dt.hc Di el 5
Members Sworn . ? ot moved 167—88
uestions and Answers 1—21 N ries of Lil‘e—l\ot .
e T K D= o bt r
me! on the e
Deathe of Sir Muhammad Yakub and Nr. e ar M«”m'mm“’.’.‘g e
“gm&‘;.g:‘f m‘ ment re— 30132 Assembly—Rauled out of order. ' 168
Fallure (o devise dultable system of “W&Eﬁ;ﬁ'&“‘cﬁ‘ tnsdoquate
TFod—. P
Rale of GD“mm”“tl |°r| ;Gm"msnmm “tm Mon ofv:d Member to the (}om-:um:eu' 161—202
FPood and Standard Cioth position and mgpiation s Combives o Eauuiy n
lack of Alebrin and Sul - — Discussion not concladed. 169—91
Not moved . 34 * :
Shortage of amall OoinsﬂNeptivad 35, 52—68 llomn'r 15th FEERUARY, 1943—
Nomination of the Panel ol‘chairmn 35 Member 8worn . . 203
Committee on petitions . 35, Questions and Answers . . 203—12
Pablicity of the prooeedlnp of t.he Moet- Motion for Adjournment re—
insu of the Select Committee 35 ugar Problem—Not 212
H, E. The Governor General's Assent to Provision of Rupee Finance for the
Bills 35—36 Government of the United Nations—
Amendment to the Insurance Rales 38 Ruled out of order . 8y
Amendments to certain Motor Vehicle Fast by Mahatma Gsnclhi in Jaﬂ—
The Tatian Eailways (Amendment) B  © Talked out - e
n 'ﬂ. '8 me] Lo} —
Presentation gl‘ the Report of the Meseages from H. E. the Governor Genaral 21.
Helect Commitiee | 45 Presentation of t.he Railway Buadget l‘or
Papera connected with the Oeylon Gov- 1943-44 214—23
ornment's request for Additional Indisn Motion re The situation as wpnh
labour for Ceylon 4b—46 and other newsmm-—-l)mcuss]on nm
Blection of & ember to l.he Committee concluded 29347
mt;n Pubﬂog Aeeﬁl; 1o . 46 | TUEBSDAY, anginn::hnr, 1943—
ction 8 Membe Btanding Starred ons Answers . —86
Gom-nltm for the Posts sml Alr De- Motion for Adjournme 207
ment . 46—a7 Maltreatment to Slkh llllital'y Prisoners
'l.‘he Crlrnlnal Procedure Amendment Bill in Indore Jail—Not moved . 288
—Introdu 47 | Inability of a Member of the Legislative
The Mtor Vehicles I.llnendmt) Bill— Assembly to atéend its Session due to
otroduced © detention in Jall—Ruled ouwk of onder 286
The Goverament Savlm B;nh(.!mend- Maltreatment to Mr. C. B, Johri in
meat) Bill—Introduced w Jail—Rauled out of order 288—87
‘R.a'pon. of the Pohlic Acconnts Cone Failure to terminate Martinl Law and
mittes 47—49 restore normal cooditions in S8ind— .
Demand for Excess Grants for 1940-41 951 Ruled out of ?h?il ) 287
ﬁm 117H FEBERUARY, zm—-‘ o W. A ““M.I !ﬂ-“ re
%wred %uaum and l&niwm . Gandhi's fast—Negatived 28788,
nstarred Questions a nswers . 93100 =
Death of Professor C. B, Johri Bloction of Members to the suna:ng
Ir.stinnll‘ar &éljgnml::eatn;—f ] 100 Committes ‘Egr the Department of In-
and distributio ‘oodstuffe— formation . . 28880
Rt moved . " ; 1 Tog fodian Penal Code  (Amendment)
Th:h;i::p‘; Control Drdebr;j—Adnm . mlo_mk Thgmc ﬂmt‘m"dmr Jare “ , . 289
u Marriage Disabilities Removal —Circulated 289—00
Bill—Motfon to continae adopted 101 | The Motor Vehicles (Amendment) Bl—
The Code of Criminal Procedure (Amend- Passed 201
m’mmu‘i {(Amendment) of Sections 163, 4 The %ﬁr&m“ Savings Banks (Amend
a y—Refe Select Com- - —Passed . 292—95
The Deibi Munlj we:- Bill—Prosents. 00 1 Hmhﬂf‘;"gl Frmaay, 1
m e - -
tation of the Report of the Jolnt-com-“ %*;md%l Hﬁmmﬂm . 303—21
The Abolition of Whipping nm—-cu m Statements Jaid on the T T-ble %
lated 111, 113—21 Dizxminl with H.'% estion Hour on ﬂn
nlaut.m of a Member to the Sta ntation Day 324
commihwe for the Posts md Mr Do- Motion re the Situation as m '
partment . 112 and other not
Statement of Business 112 conchided 82464
‘fhe Indian Penal Codé (Amendment) Biil THUREDAY, 18TH m:un‘r 1843—" .
Amendment of section 209, ete.)—In- - Members Sworn . . 365
roduced 121 Btarred Questions and Answers | 265—720
Th:m l‘;‘.tO«)ieBclg {Gﬁriminﬁ Procedure (Amend- gmoﬁ mdf QAmdj jone nnthnswm 870—73
menedment of sacti 3 on for ournm: Necessi
"T h:nlli ‘iclﬁg)—iem;i omie ° ona 378 128 releasing the e "vevon;i v o.r
ndian Merchant Bhippir - . rs—Not moved
The Bargah Khas 3?'13::“ (Amend 122 | T n.emﬂpu?ﬁ:sne&? entation of the o
i % -
ment) Bl —T eb (Amend 120 n?h “?am’_m N mittee . -, 37
mmitter nquiry into t.heam
?"0::1&1- H F:Bntrm'r. 1043—— 135 Hiu:‘“ and Police Excesses— -
. 8 . 87877
: 31"35:13333-?2 mm : 135—64 Im rnt.i&ts the Federation of India— s
Wnﬁ,f};' Ajournmentre " LR p@ﬁm%?  of Export of Téxtile Goods 1
a‘n({gfﬂ‘#a?a%?““"m 108 Grievances of Officialx and Secretariat
I.Plrl;ht.mn by, Ordinances—Ruled onf . %“m'““ employed in R““""ﬁ" 2012
of oi-e
High domanded by the Tonga- 100 | P area o FamRiRy 1005
estions and A 1
wallas o?briht-—nulad out of order . 166—67 General discussion oftbcnsl::lr:uv Budget :20—3_3




s . - .
. u I
PAGES. PaGes.
MoNDAY, 228D FEBRUARY, 1043— The Indian Army and Air Force (
Members Sworn . 456 Prisions and Detention Barracks) Bill— )
. Btarred Questibns and Answers 155—66 T . . . . . 809
Motion for Adjaamgent. re Failure to Demands for Supplementary Grants—
M dition- Railways . . . . . . 600—156
ally—Rauled out of order . 466 The Indian Railways (Amendment) Bill—
Correspondence between the Governfnent Passed 615—20
of India and the Ceylon Governmelit . 466—74 The Aligarh "Muslim Unhemlty (Amend
Election of the Sqmﬂu Finance @om- ) ment) Bill—Passed 620—22
mittee 474—76 The Code of Civil Procedure (Amend- :
The Code of Civil Procedure (Amendmt) mnent) Bill—Passed 622—28
Bill —Introduced 476 | BATURDAY, 27TH FEBRUARY, 1948—
The Aligarh Muslim Unlwnity (Amend— Momber Sworn 626
ment) Bill-Iatroduced 476 Presentation of the General Budm-t for
Motion re the Situation as remds 1943-44 . -625—49
and other necessarics—Talked out 476—503 The Inditn Finance Bill— Introduced 649
TURSDAY, 238D FEBRUARY, 1943— The Tobacco (Excise Duty) Bill—Intro:
gemper 3"“'1 n a A 505 T Vegotabie Product (Exche Duby) Bnl %0
red Questions and Answers — .
Notton for Afi B e Pubticationof 0 1 By 00
otlon for onmmen re on of MONDAY, 15T H’.mun 1948*
a Beview of Congrass respnsibility for Death of Dr. F. X. DeSouza . 661—52
disturbances—Ruled out of order 512—18 | TUESDAY, 2HD MARCH, 1043—
Election of Members to the Standing Com- Starred Questions and Answers . 853—64
mittze fir the D:pirtment of [nforma- Tmn.eferred Starred Quesﬁons and
" htio]li :ﬁ'ld BmdB d;:sttin fDe 'nd&—- 513 884—73
8 way Bu — of Dema Tunsrerred Unstnrred ueetiom aad
Damand No. 1—Rallway Board— 518—51 Answera . Q 878—77
Policy of Wagon allotment and Din— Motion for Adjournment re—
tribation . 514—20 Alleged insult by Soldiers to m:r
Reduction in Rates and Fares . 520—28 . 8. Aney at Nagpur Rallway
Curtailment of Passenger Trains 528—32 Station—Not moved 877—78
Post-War Reconstruction _ 53248 Latest restﬁcl;lons on supply of News-
Grievances of Rallwaymen re comii- print—Ruled out orxtr 878—79
tions of Bervice . 548—51 Election of n;?bem to the Standing o1
WEDNESDAY, 24TH FEBRUARY, Imﬂ nance Committec
tar Starred Qaestions and Answers 553—50 Ti;: Hmdltl Code, Parl; I (Int.esta.w Sucoes- 619
The Railway Budget—List of Demands— on) —Introduce:
ontd, Lis The Hindu Gode pari IT (Marriags)—
Demand No. I--Railway Board— 560—800 [atrodue 679
Grievances of Rallwaymen re condi- Election of the Stnnding Committee on
tions of Service 550—85 Emigration . 670—80
Inad~quate and illusory mns for Resolution re Revision of the Convention
Appeals from Rallway Employees 565—73 in respect of Contribution frotn Railway
Recoguition of Railway Muslim Em- to General Revenue—Adopted 680—716
ployzes Unions and Assoclations 573—88 The Indian Panal Code (Amendmant)
Extensions ‘given to employees in Bill—Passed . 716—17
BRallway Services . 588 —04 The Coffce Market Exp.lnalon {A.mend— -
‘Need for fixing quota for Muslims and : ment) Bill—Passed 717—18
Other Minorities in the Selection The Indian Army and Air Foree (lﬂllt.ary
grades in Railway Services 594—08 Prisons and Detention Barracks) Bill—
Im tive need of Allotment of Discussion on the motion to consjder
agons for trans of Rice to not concluded . 718—21
deﬂc Areas of Pmai- WEDNESDAY, 3RD MARCH, 1943 —
g{ . . 598—800 Member Sworn . . . 723
Demnud 0. 2—Andit . 600 Starred Questions and Answers . T23—26
D:mnd No. 3—Miscellaneous Expen- 00 'I.'he Delhi Muslim Wakfs Bill—Passed a8 72 L
Demand No. 5—Payments to Indian | Tne R&clproc]t Bill—Passed 88 amended  741—62
States and Companies 600 The Code of cnmjml Procedure (Amend-
Demand No. 6- A—Wnrking Expenses— ment) Bill (Amendment of Sections 268,
Miintenance of Stractural Works 600 272, etc.)—Discussion on the motion to
Demand No. 8:B—Working Ex; se8— refer to Select Committee not oon-
Maintenance and Supply of mo- cluded . . 752—64
Domand No. 6-C—W rking B 000 e mber 8y oF 1085~ 765
TOA D! ) O xpa ber Sworn 1)
Milatenance of Carriage and Wagon Starred Questions and Answers . 766—70
Stock 600 Unst.amd.@u.estion and A.nnwer‘ . . 770
Demand No. 6-D —Working Expenses— General of the Budget  770—809
Maintenance and Working of Ferry MONDAY, BTH MARCH, 1943—
Steamers and Harbours . 600 Members Sworn B B11
¢ Demand No. 6-E —Working Expenm— . Starred Questions and Answers . Bl11—17
Bxpeum of Traffic Department . 600—01. Motion for Adjournment re Fallure to
Demand No. 6-F—Working Expenses— msgcutat.he uropean passenger resist-
Expeuaes of General D pntment. . 601 ? tion of trhe reserved seat by
mand No. 63 —Working Expenses— Dswan hadur A. Lakshmanaswami
Miscellaneous Expenses 601 Mudaliyar—Ruled out of order . 817
Demand No. 6-H—Working Expenses— Amendment of the Coorg Motor Vehieles .
Exp2nses of Electrical Department . a1 Rules . 817—18
+  Demand Mo. 7—Working Expbnses— ® The General Budser.—mstof Demands— -
Appropriation to Depreciation Pund. 601 Demand No. 12—Executive Council 819. 842—58
Demand No. 8—Interest Charges 601 Grievances of the Personnel and Studen
Darmnd No. 10—Appropriation of the 1. M. D, T s2—as
‘Demand No. 11-—New Constructi g?ﬁ Government nt.'t.llimiek ?om}d;rt‘lylsi MCe in
—New Construction nd the wor nso nnor
Demand No. 12—Open Line Works 601 il 1
" THURSDAY, 25TH FEBRUGARY, 1943— .| Dearness Allowance . —58
Starred Questions and Answers . 603—05 | Demand No. 16—Home Department— 81932
of Exemption under thg Repressive Policy of the Government - 819—32
‘Registration of Foreigners Act . 606—08 Demand No. 21—Finance Department— 832—43
s Utilisation of the Sterling nces - 832—42
Summaries of the Proceedings of t.he TUBSDAY, OTH MARCH, 1043—
Fourth Labour Conference and of Member Swo 859
Meetings of the S‘andlng Labour Com- N Starred Quesflons and 'Answers . 850—66
mittee 409 Nominations to the House Committee . ¢ 887
‘The Coffee Ms,rket. E:pnnsion (Amend- Election of Members to the Bt.nndlns Gon'.gf
ment) Bill—Introduced 609 mittee on Emigration . 867




- m .
Pagms. PAGHS.
The General Budget—List of Demands-— 867—81 Demand No, 25—-—War Trntsport De-
. - partment 963
Dermnd No. 12—Executive Conneil-—
x'e.m '%em by mmh ;lnay f;:-& Demand No. 26—FM mmmﬁl“ . 983
r Op y ace ir —
iaws bels Yo Corirnnens R S
ar - No
tion of the Country and of the Decomﬁofe ,Indh Oﬁmg
future needs for the Prmperlt! of . Charges :l . i o
the Country . 38781 Demand No. 29—Payments w other
Demand No. 14— uve Ammbly Governments, Departments, etc.,on
and Lecie]ntive ly Depart- account of the of
881—89 Agemy Subjects and l!nmement of
’Weeesuit.y of huld.ing more Sessions of 963
. he Legislatures in view of the War Demand No. 30—Audit 963
mdi‘hi{:m W;le“oln of the cm D’:“.:ﬁge No. 31—Administration of 063
try in great developments that .
* are taking place in tolgz World at Demand No. 32—Jails and convlct.
881—89 Bettlements . . 963
Demnﬁe No. 22—Commerce Dapmt. Demand No. 33—Police . 963
880—91 Demand No. 34—Ports and Pllotage 964
E-x rbs ‘from India and’ deg ula- Demand o 35—Lighthouses and
tionship with other Countr 890—91 Lightshi . 964
Demand No. 23—Depa.rl.ment of Demand No. 36—Burvey of India - 064
Labour— 892—03 d No. 37—Botanical Survey 964
Position or labour” inctndjng Indian . Demand No. 38—Zoologigal Survey 964
Seame! . 892—03 Demand No. 39—Geological Survey 964
Demand ‘Io 56—Bmdcasung— 808—910 Demand No. 40—Mines . . 264
Grievames of Muslims with No. 41—Arohxology 964
Ser\rie:; - and Demand No. 42—Meteorology 964
grammes roadcn.mn De i -
Partment . 8 894—010 Demand No. 43—Other Scientific De- oot
WEDNESDAY, 10TH mm, 1943—-— - Demand Eu. *ﬁd&ﬁ%ﬂ . %
Starred stione and Answers . | Demand No. 46— rvices
Unstarred Questions and. & powers s Denand No. 46—Public Health . 985
Motion for Adjonrament 917 Demand No. 47—Agricalture . 965
The General Budget—List of Demands—  917—09 Demand No. 48—Imperial Counell of
Demand No. 12—Executive Council— Agricu 965
contd, 917—80 Del?;nd No. 49»—-.Ag'riw.ltural Market- 965
Administration of Martial Lew in Demaad No. 50—Tmperial Tnstitute of oo
Gricvances of Muslims in ugar lechnology . ’
Oft’hctljl mg.;nl share in mmg De d No. 51—Civil Yeten,pnry Ser» 065
e Supply Department and in ’
the Contracts Demand No. 52—Industries 966
m: t . Riven by the Depart- 930—38 Demand No. W—Sdentlﬂc and Indm-
Means whereby the present prosper- trial Research 965
ous Agricultural conditions might Demand No. 54—Aviation . 966
N ll::biﬁwd for the permanent re- Deélillﬂ Noti W—Captt.:lo ﬂnlsaoﬂ 966
tation of Agri vil Aviation Clm‘ﬂﬂ vemn
Demand No. 1 Customy e 0 Todis 93660 Demand No. 56—Broadcasting 966
Demand No. 2—Central Excise Duties 260 Demand No. 57—Capital Out-bs' ‘on -
Demand No. 3—Taxes on Incorne in- Broadcasting Charged to Revenue . 966
cluding Corparation Tax . 960 Demand No. 58—Emigration—Internal 966
Demand No. 4—Salu . . . 960 Demand No. §9—Emigration—External 066
Demand No. 5—Qpium 961 Demand No. 60—Commercial Imall.l
Demand No. 6—Provincial Excim 261 gence and Statistics . 266
Demand No. 7—Stamps 961 Demand No, 61—Census 966
Demand No. 8—Forest, . 261 Demand No., 62—Joint Stock Com- .
Demand No. 9—Irrigation (mclud.in.g panies 966
Working Expenses), Nmnuon, Demand No. 6i—Imperial Dairy De-
bankment and Drainage W . 961 partment 966
Demund 1;1;30 10—Indian pmu Demantg No. 84—Miscellareous Depart- 067
) p. Departanent includjng men . - . .
Wor inﬁ Expenses). ( 961 Demand No. 65—Curren; ney . . 987
Demand No. 11—Interest on Debt and Demand No. 66—Mint . . ‘, 2987
Other Obiligations and Reduction or Demand No. 67—Civil W, 987 -
Avoldance of Debt . * 961 Demand No. 88—Central Fund . 9674
Demand No. 12—Executive Council . 96) Demand No., _69—Superannunation
Demand No. ld—~00uncil of State 981 Allowances and Pensions 967
Demnc ive Assembly . D 1 No. 70—Stationery and Print-
and we mbly Depart- . . . . . 967
l; 962 Demand Neo. 71—Miscellaneous 267
Demand No. 16—Civil Defence Depart Demand No. 72— Adjust-
962 ments between the Central and Pro-
Demand No. 17—De ent of In- . vinelal Governments 967
PR and 962 Demand No. 73—Civil Defence 967
Demand No, la—laeghlauve Depm Demand No, 74—Delhi . . 988
ment g6z P Demand No. 75—Ajmer-Merwara . 968
Demand No. m--nemrnt of Edu- Demand No. 76—Panth Piploda . . 968
cation, Health and * 962 Demand &lo 77—Indian Posté and
Demand No, anartment of mdim Te . 968
Overseas 962 Dg}l:land Ho. g&;md{snn Posta tsm-l v
- egraphs— 8 Suspense
Demand No. 21 mmnce Dgpmmm 962 charged to Revenue) 968
Dernnﬁ No. 22—-Gommemg Depart- Demand No. 79—Delhi Capital Outlay. 968
962 Demand No. 80—Cornmnt.ed Value orr
Demana X6, 5-De ment of Labour ez Detmand No. 81 Intorest-froe Ad: %
nd No. 81— -free Advances
De.:mnzngirNo 24—Department of Posts - - Demand No. 82—Loans and Advaneee
L T bearing interests . 968




LEGISLATIVE ASSEMBLY
Tuesday, 23rd February, 1943.

Tln Asumbly met in the Assembiy Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Bir Abdur Rahim) in the
MEMBERS SWORN: :
Mr. K. G. Ambeguonkar, M.L.A. (Government of India: Nominated
“ 7 Official); ' .
Mr. M. D. Bhansali, M.L.A. (Jovernment of India: Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(a) OBAL ANSWERS,

RECOGNITION OF RAILWAYMEN'S UNIONS ON NOBRTH WESTEEN RaILwAY.

166, *Mr. Lalcaand Navalrai: Will the Honourable Member for Railways be
pleased to state:

(a) how many Railwaymen's Unions on the North Western Railway have
‘been recognised by the Administration;

(b) if more than one, w{lether their activities embrace different Jepart-
ments of the railway, or they are confined to different areus;

(c) if the reply to the first portion of part {b) above be in the affirma-
tive, what is the policy formulated by the Railway Board for the
recognition of ‘more than oue union on a railway system; what
conditions a union is required to satisfy to have itself recognised;
and :

(d) if no such policy or rules exist, whether Government propese fto
frame such rules to regularise recognition of more than one trade

. unioni on each railway 2 1f not, why not ? -

‘The Honourable Sir Edward Benthall: (a) Three.

(b) ‘The Unions are not confined either to separate departments or to separate
areas.

(¢) The recognition of; Unions on Railways is a matter primarily within the
discretion of the Railway Administrations. As regurds the sccond part, the
conditions precedent to recognition of Unions are contwined in Part C of
Appendix XTII of the State Railways Establishment Code, Volume I, a copy of _
whiclr is in the Library of the House. -

(d) No, -because Government consider it in the best interests of all to leave
Railway Administrations. with the discretion.

Mr. Lalchand Navalrai: Tf there are no rules actually, are there any instrue-
tions or orders to the General Managers to recommend the recognition of these
trade unions? * .

The Honoutable 8ir Edward Benthall: Tt is entirely a matter within the
discretion of the railway administrations, having regard to the conditions prece-
ger:lt to the recognition of unions set out in the State Railway Esta\alishment

ode.

Mr. Lalchand Navalral: May T thercfore know that the disoretion is used by
the different General Managers of the railways differently?

' The Honourable Sir Edward Benthall: Naturally, according to the different
«conditions which prevail on different railways.

DISOIPLINARY ACTIONS AGATINST NoRTH WESTERN RAILWAY EMPLOYEES.

167. *Mr. Lalchand Navairai: Will the Honourable Member for Railways
be pleased to state: - . .

(2) how many employees on the North Western Railway have been denit
“with under Government Servants Conduct Rule 17, during the
calendar year 1942, for connection with the Press;

(b) what were the circumstances of each case;

(505) . A
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(c) if railway employees who are officials of registered Trade Jnions, are
subjected to the provisions of Conduct Kuie 17, when they sct in
their cupucity of Trade Union officials;

(d) whether any enquiries are made to establish that the information
published in the Press by cinployees as Union officials came to
their possession in the course of their official ies, if not, on
what other grounds railwaymen have been penalised as referred
to in part () above; and , :

(e) what the policy of the Railway Board is in regard to publication of
staff grievances by raiiway employees as officials of trade uuions;
and '

(f) if no such policy has been laid down, whether it is proposed to do so
now; if not, why not? , :

The Honourable Sir Edward Benthall: (a) Onc.

(b) A railway servant admitted having furnished muterial for ‘an article
which appeared in one newspaper. - -

(c) Yes.

(d) As regurds the first part, when action has to be taken, enquiries ade-
quate to each case are made. .As regards the second part, T am enquiring from
the Railway Administration. ]

(o) As far as employees of Stute-managed Railways are concerned, the Rail-
way Servant Conduct Rule%upply in respect of any communications from them
to the Press.

(f) Does not- arise. -

Mr. Lalcliand Navalrai: Have they been restricted from making contribu-
tions of a particular nature or any contribution at all to the Press?

The Honourable 8ir Edward Benthall: There is no objection to their making
technical contributions to technical papers, provided they are not giving away
confidential metter.

Mr. Lalchand Navalrai: What does the Honourable Member mean by techni-
cal? Supposing they have got some grievances are they allowed to send their
grievances to the Press or not?

" The Honourable Sir Edward Benthall: No.

Sardar Sant 8ingh: May T know if communication with a Mewber of the
Legislative Assembly falls within this rule 17 of the Government Servants Con-
duct Rules? " ‘

The Homourable Sir Edward Benthall: Members of the Assembly are not
members of the Press. ) _ '
NON-CONFIRMATION OF OFFICIATING NoRTH WESTERN RAILwAy EMPLOYEES,

168. *Mr, Lalchund Navalrai: (a) Will the Honourable Member for Railways
be pleased to state whether it is a fact that severul employees on the North
Western Railway are continuously officiating” in their posts for long terms
ranging from five to seven years? If so, why are they not comfirmed? Does
any one else hold & lien on eachlr of these posts? T

(b) Is" it a fact that officiating and temporary employees are deprived of
several privileges attached to the permanent post, for instance, leave and leave
allowance. as compared with- the scale admissible to confirmed hands?

(c) Is it o fact that great discontent prevails amongst the “railwavmen on
the North Western Railway at the policy of keeping employees dfiiciating or
temporarv for long periods?

(d) Has the Railway Board issued any orders in regard to confirmation,
evon provisionally, of persons officiating or working temporarily for leng

periods, when théy have completed some maximum period of service in -that
post, or when it is known that the permanent incumbent is not likely to return
for.a long time? If so,.does the Honourable Member propose o lay a copy
of the same on the tuble of the House? If no orders have been issued, why?
Is it proposed to issue some orders on the point mow?

-



. STARRED QUESTIONS AND ANSWERS 807
(e) Will the Honoursble Member please refer to the pravisions of Funda-
mengal Rule 14(b) rogurding suspension of lien of permanent incumbents when
they are likely to be absent for a certain period and state if this is freely done
on the North-Western Ramlway to allow officiating men,to be confirmed?  If
not, why not? ‘ . ’
The Honourable Sir Edward Benthall: (a) I amn informed that some em-
ployees have been officiating for long periods. As regards the second and third
parts, the reasons are that some are working against temporary posts; others
have to wait for their turn for permanent promotion where such promotion is
from the inferior service to the subordinste service in which case communal
reservations apply; and s few are working in posts on which other empioyees
hold a lien. . .

(b) Yes. : :
(¢) 1 am informed thut the Railway has seen no indication of any sucb
discontent. .

(d) As regards the first part, para. 2008 (b) of the State Railway Estab-
lishinent Code, Volume II, provides for the suspension of the lien of a perma-
ment railway servant and the provisional confirmation of another railway
servant in his post under stated conditions. The Railway Board have
drawn the attention of Railways to this rule in respect of posts vacated
by railway servants procceding on war work. As regards the second part, mno,
as I have alreandy given the contents of the orders. The third and fourth parts
do not grise. '

(e) I am informed that the Railway is generally following the provisions of
Fundamental Rule .14(b)—which is the same as para. 2008(b) of the State
Railway Establishment Code—but I would point out that action under this rule
is discretionary. T am also informed that the attention of the competent
suthorities has recently been drawn to this rule. The second part does not
arise. '

. Mr. Lalchand Navalrai: If a person has officiated for a period of three
years and the post is still vacant and it is not known whether the permanent

incumbent will return, is it the rule to appoint the officiating person in that
vacancy or not? : :

The Honourable Sir Edward Benthall: That, I think, is @htained in- the
paragraph of the State Railway Establishment Code to which I have referred.
I understand that there is no hard and fast rule, but that there is discretion im

*the matter.

Mr. Lalchand Navalrai: When the Honourable Member says that there axe
many persons who have waited us officiating, will he aonsider their case and
find out some way of making them permanent?

The Honourable Sir Edward "Benthall: T said there werc some, not many.
These cases are constuntly under review, and T am not altogether convinced
that any further review by the Railway Department is necessary. -

Mr. Lalchand Navalrai: Has the Railway Board or the Honourable Mem-
ber reviewed their case? Tt is not a question for the General Manager.

The Honourable Sir Edward Benthall: The Railway Board does not
examine everv individual case; ‘that is a wnatter for the railway administration.
Mr. Pregident (The Honourable Sir Abdur Rahim): The Honourable Mem-

her is mertly arguing now.

SAFEGUARDING OF PAYMENT OF ADBQUATE WAGES T0 EMPLOYEES OF GOVERNMENY
CONTRACTORS.
169. *Mr. N. M. Joshi: (a) Will the Honourable the Supp'y Mamber be
pleased to state whether in contracts entered into by his Department, a clause
" aafeguarding the payment of adequate wages to the employees of the contractor
is ingerted ?
A2
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- (b) Is"the Honouruble Member aware that’ the Government of India have.
aocepted the recommendation of the Koyal Commission on lndian Lavour sug-
gesting the necessity for the insertion of such a clause?
+“Mr. O. M, Trivedi: (a) No. '
{b) Yes, but the recommendation refers only®o Public Works contracts.
. Mr, N. M, Joghi: May I ask whether the recommendation of the Royal
Commission was restricted to the Pubiic Works Department? '
Mr. 0. M, Trivedi: Yes.
CANCELLATION oF HoLipaYs BY_RAILWAY AUTHORITIES,

470, *Mr. N, M. Joshi: (a) Will the Honourable the Railway Member be
Pleased .o state whether the Railway authorities can cancel any holidays
granted under the Negotiable Instruments Act? E

(b) Were any such holidays cancelled during 1942? If so, why?

Tae Honourable Sir Edward Benthall: (a) No; but the fact that a day is
a public holiday within the meaning of the Negotiable Instruments Act does
not preclude the railway authorities from requiring staff to work on that day,
if the public interest ko demands. )

(b) There can be no question of a public holiday declared under the
"Negotiable Instruments Act having been canceiled by railway authnriﬁi:as: but
if the Honourable Member will supply me with details of what he has in°~
mind, I will be glad to make inquiries. o .
ExTENSIONS OF SFRVICE TO OFFICERS IN Rarwway TECHNICAL DEPARTMENTS

171, *Mr. N. M, Joshi: (a) Will the Honoursble the Railway Member be
pleased to state whether Government are aware that, by granting extensions
of service to officers who are due to retire, young qualified men have to go
without employment even in Technical Departments? _

(b) Are Government aware that vacancies caused by transfer or ceuth
of officers, Anglo-Indian subordinates are promoted to officiate and these
arrangements continue year after year?

(¢) What measures do Government propose to take to remedy the situation?

The Honourable Sir Edward Benthall: (a) Yes. It must be remembered
however that recrmitrment to the Superior Services is now on a temporary
basis. However well qualified the young men may be they lack the experi-
ence of the sm“'m- meft to whom extensions are granted.

(b) No.

(e} Government see no renson to take any special steps,

INCREASTNG OF PERCENTAGE FOBR DIR¥cT RFCRUITMENT IN INTERMEDIATE GRADES
ON RAmways.
. 172, *Mr. H, A. Sathar H. Essak Sait (on behalf of Mr. H, M., Abdullah) :
Will the Honourable Member for Railwavs please state:
(&) whether Government have arrived at anv final derision in connection
with their memorandum Ne 2R/1/89.Ests.(8), dated the 6th
June, 1939, issued to the various Departments of the Government
about the increare of percentage for direct recruitment in the
intermediate crades:
(b) if it i a fact that the North Western Railwav Administration in
1940, after full investi~at'on, recommended to the Railwav.Board
a larce numhber of “posts in which direct recruitment for the inter-
mediate erades was considered feasihle: and
() if the replv to (h) ahove be in the affirmative, whether_the recom-
mendations of the North Western Railwav Administration have
been accepted; if not, why not? :

The Honourable 8ir Edward Benthall: (a) The question should have been
addressed to the Hcnourable the Home Member.
~ (b T am unable to trace any such communication.

{c) Does not artse.
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INCREABING 0F RECRUITING PBROENTAGES FOR LEDGER-KEEPERS AND APPRENTIOR
. ' SuB-STOREKEEPERS ON NORTH WESTERN KAILwaY.
473. *Mr. H. A. Sathar H. Essak Sait (on behalf of Mr. H. M. Abdullah) :
Will the Honourable Member for Raiiwads please state:

(8) if it is a fact that it is laid down in Section 51 of the rules for the
recruitment and training of non-gazetted wstaff, except apprentice
mecham:es, trade apprentices, labourers und inferior staff on the
State-managed Railways issued by the Railway Board., that for the.
mitial recruitment to the grades of ledger-keepers and apprentice
sub-storekeepers the percentage will e fixed by each railway
according to its requirements; .

(b) if the repiy to (u) above be m the affirmative, whether these instruc-
- tions are followed by the North Western Railway; and

(c) if he proposes to consider the desirability of issuing instructions to
the North Western Railway to carry out these instructions at the
time of filling future posts in these two categories? T

The Honourable Sir Edward Benthall: (a) Yes, in Rule 53 and not flule 51.
(b) I have no reuson to believe that the N. W. R. ure mot following the
rule: :

(¢) I do not consider any such orders are necessary but I shull send a
copy of this question und reply to the administration.

REPRESENTATION OF MUSLIMS IN ESTABLISHMENT SECTIONs OF NORTH WESTERN
RarLway. C-

174. *Mr. H. A, Sathar BH. Essak Sait (on behalf of Mr. H. M. Abdullah) :
(a) Will the Honowrabl¢ Mémber for Railways please state what instructions
the Railway Board have issued from time to time to the Nogth Western Rail-
way in connection with the representation of Muslims in  the Fstablishment
Sections?

(b) What has been the effect of the issue of these instructions as regards
increase in the representation of Musliins in the clerical cadre, ifitid in the posts
of Head Clerks? :

(c) Js it a fact that Muslims in the Establishinent Sections are put on
duties of preparation of bills, 1ssue of passeg, ete., and uot on the actual duties
of dealing with staff matters? , ’ ;

(d) Does the Honourable Member propose to issue instruetions that the
periodical returns about the representation of Muslims in the Establishment
Sections should give information separatelv regarding the staff dealing with
perslgnnel matters, preparation of bills, issue of passes and receipt and-despatch
work ? - ’

The Honourable Sir Ed®ard Benthall: (1) T would refer the Honourable
Member to my zeply to part (a) of his starred question No. 84 asked on 8rd
Beptember, 1942. Since then instructions have issued on ‘the recommendations
in Mr. D’S8ouza’s Report in Railway Board’s letter No. E40CM182(24) d:ted
22nd October, 1942, a copy of which is in the Library of the House, and .7
would refer the Honourable Member to para. 2(d) of these instructions.

(b) Government have no information later than that contained in Appendices
0. Q, 8 and U of Mr. D’'Souza’s Report.

(¢) Government have no information.

(d) No. '

‘OFFICERS OFFICIATING IN LOWER GAZETTED SERVICE ON NORTH WESTERNRAILWAY.

175. *Mr. H. A. Sathar H. Essak Sait (on hehalf of Mr. H. M. Abdullah) :
Will the Honourable Member for Railways please state communitv-wise the .
number of officérs officiating in the Lower Gazetted Service on the North
Western Railway on the 81st January, 1948, against vacancies of more than six
months’ duration in the Engineering, Stores, Accounts, Mechanical, Commer-
cial, Operating, Medical and Personnel Departments?

The Honourable Sir Edward Benthall: T lav on the table of the I}ouse a

statement which give: the required information.
L]
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: i ily-wise the nomber of officers in the L. G. 5.on 3let Jansary, 1V43, ageinsg
e B o e dueation 1 60 serinss dvpariméita of the 5. W, Rty

Department. Europeans Hindus. Muslims, Sikbs. Indlan Jews. Total. Bemarks,
. and Anglo- . . Chria-
¥ tlans.
Clvil Engineeri . . . [ [ 3 2 1 18
EMrelw. n!; . . . 1 1 2 .
{munu o * (Power)  and 2 2
‘ransportation ©
r&eulmnkmi T . . -1 .}
Transportation (Traffic) and .
Conumnerclal . *. . . 13 2 1 1 1 18
odical . . . . . 1 1 2 t -
Powonoel . L . L 1 1 . 2
Total . 28 12 b 3 3 1 52

* * Qiiciating us Asslitant Accoduts Omfcers In Rail way Services, Oluss [1.
T Utitciating as Assi t'Medical Utticers fu waliway servieos, Class L1 .

Pavoury oF INpiax MunimioN OrFicERS AT KANCHRAPARA WORES.
1176. “*Mr. Ananga Mohan Dam: Will the Honourable the Ruilway Memnber
be pleased to state: . .
(a) if it is a fact that in the Kanchrapara Works out of the five Munition
Officers only one is ap Indian and there is not a single Indian
Foreman in the whole works;
- (b) whether Government propose to promote ua few Indian Assistant
F¥oremen and Chargemen to the rank of Foreman; and
(¢) whether the Foremen and Chargemen of the Ordnance Factories are
entitled to overtime allowance;,.f so, why the same privilege has
not been extended to the Foremen of the railwgy workshops who
are doing munition works?

The Honourable Sir: Edward Benthall: (a) There arc only four munition
officers of whom one iy an Indian, there are three Indian Foremen.

(b) Promotions are not made on communal considerations.

(¢) I have no information concerning -the first part; as regards the second
part Foremen und Chargemen in Railway workshops being supervisory stuff
are not entitled to overtime, but T would add that such staff in raflway work-
shops are, for the time being, granted an allowance equal to ten per cent, of
pay or Rs. 50 whichever. is less if they work more than an average of 54
hours per. week. o

PBOMOTION OF SENIOR SUBORDINATES OF RAILWAY MECHANICAL IDEPARTMENT.
$177. *Mr. Ananga Mohan Dam: Will thc Honourable the Railway Member
pleage state how muanmy senior subordinates of the Mechanical Department have

been promoted to the rank of officers and how many of them dre Indians
{excluding Anglo-Indians)?

The Homnourable Sir Edward Benthall: The Honourable Member has not
specified the Railway or the period for which he desires the information.
During the current financial year, on Btate-managed Railways seven senior "
subordinates of the Mechanieal Department were promoted to the 1. (3. S.
and none of thens wes an Tndian other than an Anglo-Tndian.

.

UNSTARRED QUESTIONS AND ANSWERS.

AppLICATION OF ESSENTIAL SERVICES (MAINTENANCE) ORDINANCE TO RATLWAY
EMPLOYEES. ]
3L.. Mr. Lalchand Navalrai: (a) Will the Honourable Member for Railways
. he pleased to state whether the railway employees are subjected to the provi.
sions of the Fssential Services (Majntenance) Ordinance of 19417
(b) If the reply to above be in the afirmative, has any compensation by way
of increase in their basic wages or by payment of allowances been given for
conscription of their servicer? If not, why not?

‘¢ +Anewer to this question laid on the table, the questioner being absent.
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" (e) Haa any machinery been set up to regulate the wages of railway
employees under Section 6 of the Ordinance? If not, why not?

The Honourable Sir Edward Benthall: (a) Yes.

(b) The reply to the first part is in the negative. As regdrds the sccond
part, Government de not consider that any such action as referred to by the
Honourzbic Member is necessary. It should be remeinbercd however that a
number. of concessions (including a dearness allowance) have been granted to
meet the present abnormal conditions which rendered the Ordinance neces-

8ary. .
{¢) No, it is not considered necessary as the Railway Board have the neces-

sary authority. -

APPLICATION OF ESBENTIAL SERVICES (MAINTENANCE) ORDINANCE To RAILWAY

EmrLOYEES.

. Mr. Lalchand Navalrai: (a) Will the Honourablg Member for Railways
be pleused to state whether the Railway Board or any other authority, have
issued instructions to the railway officers specifying the nature of reasons which
should be accepted us reasonable when employees subjected to the Essential
Bervice?r (Maintenance) Ordinance of 1941, resign their services? - .

tb) ‘Do these instructions make provision for acceptance of resignation when
an employee’ gets better wages or expects better prospects elsewhere which. the:
liallwuy Administration is unable to offer him? If the instructions make no such
provision, why?

(c) If no instructions have been issued, . is it proposed to do so now for the
purpose of having umformlty on all nulways or a railway system?  1f not, why
‘mot v

e Honounble 8ir Edward Benthall: (1) No. .

(b) Does not arise. .

(¢) No, it is not considered necessary.

Pasgses ¥OR- Winow-MOTHERS OF RAILWAY EMPLOYEES ON NORTH WESTERN
Ramway.

38. Mr. Lalchand Navalrai: (a) Will the Honourable Member for le\vu)a
be rleased to state whether free passes for widow-mothers are allowed to railway
emiployees on the North Western Railway?

(b) Are such passes allowed to retired employees as well? If not, why not?

(¢) Is it a fact that under Rule 48 (4) of the North Western Bmlway Pass
Manual, passes are allowed to motherkess children of an employec to see their
graud- mothers? -

- (d) Is it proposed to extend the privilege of passes to widow-mother of a
retired widower employee, whose children are looked -after by the grand-mother
and who obtains no passes for his wife? If Tiot, why not?

The Homourable Sir Edward Bonthtlk (2) and (c). The reply is in the

-affirmative.
(b) No. There does not appear to be sufficient justification for extending thl\

privilege to retired employees.
(d) No, as it is considered the existing pass rules are sufficiently ger. erous.
LisT OF INADMISSIBLE DEBITS ON RAILWAYS.

84. Mr. Lalchand Navalrai: (a) Will the Honouruble Member for Railways
be pleased to state if any further list of inadmissible debits has been issued
subsequent to the Railway Board's Circular letter to Railway Administrations
‘bearing No. E39AT8186, dated the 9th July 1941? If so, docs he propose to lay
n copy of the sameé on the table of the House?

(b) Do the Indian-State-owned gnd managed Railways abide by the decisions
of the Railway Bogrd in these matters? .

The Honourable Sir Edward Bonthall: (2) No. The second_part does not,
arige.

(b) Government have no reason to bhelieve that they do not.
- [ ) - L]
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OrrigERS’ PosTs ON THE BoMBAY, BARODA AND CENTRAL INDIA RarLway.
86. Mr. N. M. Joshi: Will-the Honourable the Ruilway Member be pleased
to stave: ~ ' :
(a) how many posts of officers were created during the last two years
(and this year) on the Bombay, Baroda and Central India Railway;
(b) how they were filled, i.c., by direct recruitment or by promoting
subordinates; and _
(c) how many of these were filled by promoting subordinutes, and of the
promoted subordinates how many were Indians, Anglo-Ind.ans and
Europeans ? )
-The Honourable 8ir Edward Benthall: (a) 14. ,
(b) One post was filled by direct recruitment, seven by trankfer c¢f other:
officers, and six by the officiating promotion of subordinates.
(c) Bix; two Indians, two Anglo-Indians and two Europeans.

Friuixe oF HIGHER VACANCIES IN AcCOUNTS DEPARTMENT or BoMBAY, BARODA
‘ AND CENTEAL INDIA RAILWAY.

. 86, Mr. N. M. Joshi: (a) Will the Honourable thc Railway Member be
pleased to state whether it is a fact that in the Accounts Department of the
‘Bombay, Baroda and Central India Railway, higher vacancies (Rs. 160 and
over) sre filled only by Anglo-Indians and non-Indians? . )

(b) How many Indians and Anglo-Indians were promoted to grades of Rs. 160
and over during the last five years in the Accounts Department and by transfer
to other Departments?

(c) Were any grades of Rs. 160 and over adjusted from one section to another
to enable the promotion of Anglo-Indans? .

(d) What was the allotment of grades of Rs. 160 and over in 1937 by sections
in the Accounts Department and what is the percentage allotments in 1942°?

(e) Is it a fact that grades of Rs. 160 and over have been abolished?

The Honourable Sir Edward Benthall: (a) to (e). Government have no
information and it is regretted cannot undertake. under present conditions, to
compile data relating to considerable periods of time. They will, however,
obtain from the Bombay, Baroda and Central India Railway such information
as is readily available, which will be laid on the table of the House in due
eourse.

MOTION FOR ADJOURNMENT.
PUBLICATION OF A REVIEwW OF CONGRESs RESPONSIBILITY FOR DISTURBANCES.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. ‘I have
received notice of an adjournment motion from Sardar Sent Singh, in which he
wishes to discuss a definite matter’of urgent public importance, namely, the
publication, at a time when Mahatmu, Gandhi s passing through _a erisis in life,
of a review of Congress responsibility for disturbances, 1942-43, thereby display-
ing unprecedented callousness, impropriety and lack of all sense of responsibility
in the discharge of what Governinent considers to be its duty.

But this pamphlet purports to be a review of the facts which have been
published from time to time. In this very House various speeches have been
made, especially on behalf of the Government, reciting all those facts in answer*
to motions moved by Honourable Members. T do not see how it can be said
to ba an urgent matter of public importance.

Sardar Sant Singh (West Punjab: Sikh): The review has been published.

Mr. Pregident (The Honourable Sir Abdur Rahim):'T know. I have seen a
short summary in the papers. |

" Sardar Sant Singh: Yes, and the review has been circulated to some gentle-
‘men. The main point is this. Mahatma Gandhi’s condition on the 2Ist, as
reported in the Press, was of a very grave and serious natufe, and they timed
this publication when he was passing thirough a crisis in his life—I am not bring-
ing in & discussion on the merits of the publication. ‘
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Mr. President (The Honourable Sir Abdur Raehim): Then the Houourable
Member will realise that if there be a discussion like that, Government will be-
obliged to put forward their case and that will not improve anybody's condition..

Sardar Sani Singh: I just want to censure Government on that point.

Mr. President (The Honourable Sir Abdur Rahim): It is not an urgent matter-
according to our rules and practice,

Mr. N. M. Joshi (Nominated Non-Officiul): May 1 ask whether the Govern-
ment of India will supply copies of the review to the Members of the House.

Mr. President (The Honourable Sir Abdur Rahim): I rule that the motion is

out of order. '

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE.

DEPARTMENT OF INFORMATION AND BROADCASTING.

Mr, President (The Honourable Sir. Abdur Rahim): I have to inform the-

Agsembly that up to 12 Noon on Thursday, the 18th February, 1948, the time.
fixed for receiving nominations for the Standing Committee for the Department
of Inforination and Broadcasting seven nominations were received. Subse-
quently two candidates withdrew their candidature. As the nuinber of remain-
ing candidates is equal to the number of vacancies I declare the following Mem--
bers to be duly elected: : :

Seth Yusuf Abdoola Haroon;

Mr. Lalchand Navalrai;

Mr. C. P. Lawson;

Mr. M. Ghiasuddin; and.

Shams-ul-Ulema Kamaluddin Ahmad..

THE NAILWAY BUDGET—LIST OF DEMANDS.
_ SECOND STacE.

Mr, President (The Honourable Sir Abdur Rahim): The House will now dis-.
cuss the Railway Budget Second Stage, that is to say, Demands for Grants for-
Railways. But before the House . proceeds with the Demands for Grants in
respect of the Railway Budget, the Chair . would like to inform Honourable
Members that an arrangement has been arrived at among the various Parties of
the House as regards the time which should be allotted to each Purty and the-
order in which the cut motions relating to these Demands will be taken up in
the Assembly. ' ~

According to that arrangement, the Nationalists have been allotted time up-
to 2-50 p.M. today, and the following cut motions will be moved by them: Cub
motions Nos. 19, 21, 22 and 23 orrthe Consolidated List.

The Turopean-Group will occupy the time of the House from 2-50 r.mM. to.
4-40 p.M. today and they will move cut motion No. 25 on the Gonsolidated List.

The Unattached Members, who have been given time from 4-40 p.M. to-
5 P.M., today and up to 12-40 .M. tomorrow, will 1move cut motiop No. 7 on:
the Consolidated List. )

The Muslim League, who have been allotted time from 12-40 p.M. 0 5 ..
on Wedrvnesday, the 24th February, will move the following cut motions: Cut
motions Nos. 49 and 26 on the Consolidated List. Cut motions Nos. 4 and 5 on
the Supplementary List No. 1. :

As regards the time-limit for speeches, the usual practice has been for the
Mover of the cut motions to take 15 minutes and the other speakers also to take
15 minutes and the Government Member replying will have 20 minutes. I sup-
pose this will suit Honourable Members. '

) ,Dr.‘ P. N. .Bangrjea (Caleutta Suburbs: Non-Muhainmadun Urbhan):  There-
is a slight change in the number of the first motion allotted to us. Tt will be,.
rot 19 butb 17. } . i

Mr. President (The Honourable Sir Abdur Rahim): Very well.

Mr. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Mubamgnadan):
Motion No. 26 allotted to the Muslim League will ,comellns.‘t. That is o say,
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Mr. H. A. Sathar H. Essak Sait.] - L . »
the{order of motions will be, 49 on the Consolidated .[flst, Nos.' 4 und 5 on the
Supplementary List No. 1, and No. 26 on the Consolidated List. .
Dr. P. N. Banerjea: There is another further change which 1 may bring to
your notice. Instead of No. 21, we want to take up No. 41. o
“ Mr, President (The Honourable Sir Abdur Rahim): Ty there any objection on
the part of the Government? ,
The Honourable Sir Edward Benthall (Member for Railway
port): No objection. o
Mr. President (The Honourable Sir Abdur Rahim): Then the Honourable .
Member might move the Demand relating to cut motion No, 17.
Demanp No. 1—Raiwway Boarp.
The Honourable Sir Edward Benthall: Sir, I move: ’
“That a sum not exceeding Rs 13,27,000 be granted to the Governor General in Council

to defray the'charges which will come in course of payment during the ycar ending the
31st day of March, 1944, in vespect of ‘Railway Board’.” .
Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That a sum not exceeding Rs. 13.27,000 be granted to the Governor General in Council

to defray the charges which will come in course of payment during the year ending the
318t day of March, 1844 in respect of ‘Railway Board’.”

Policy of Wagon Allotment and Distribution. ,

Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I move:

**That the demand under the head ‘Railway Board’ be veduced by Rs. 100.”

My object is to invite the House to discuss the policy of wagon allotment
-and distribution. ” Due to the stress of war, goods traffic for civilian purposes hax
had to be considerably curtailed. The question now is whether the curtailment
has not gone beyond the minimum permissible limit. From statistics supplied
to me in reply to certain questions, it appeurs that there ‘was & considernble
reduction in the number of wagons loaded from the 1st of April 1942 to the
20th January 1943, the period for which statistics wus .available, as compared
with the corresponding periods of the previous vears. The drop is noticeable in
respect of food grains and pulses. Tt is, however, explained that there hus been
-a progressive increase in the wagon load, so that the reduction in the -number
of wagons actually loaded does not fully reflect the quantity of goods intended
for civilian consumption actually carvied. - Now, Sir, this vesult may have been
achieved by what is called wagon econowny, including discouragément of hook-
ing of small loads; but this may well have led to maldistribution, at least in
-definite localities. It is not again clear whether the figures for food grains and
puiscs also include the quantities of these stuffs curried for consumption by the
anned foreces in the country. Then again, % is well known, there has been a
-considerable shrinkage in the coastnl traffic; and the railways should normally
have been expected to carry a considerably larger bulk of these goods thut used
to be handled by the coastal traffic, und in the absence of any substantial
increase in the volume of goods carried by the rajlways as shown by these
figures, the actual volume of commoditics transported for civilian requirements
is probably less than the figures indicatc. :

Coming now to coal, I had occasion to deal with this aspect of the question
in connection with the debate on the food position. The Honourable Member
in charge stated in his budget speech that the smaller loading of coal, which
is 0~ Jower-rated commodity, has meant that a larger quantity of higher-rated
.commodities has been moved. He took care to add that this was not n matter
of gratification to the railways, since movement of conl was a matter of first
importance. From statistics supplied in reply to some questions which T put on
the subject, it appears that the total numnber of wagons available for coal load-
‘ing went down in 1942 to' 93 lukhs from 11 lakhs in 1041.. Or, in other words,
the number of wagons uvailable for coal loading in 1942 was about 500 less per
dav than in 1941. But the total number of wagons allotted for war priorities
went up from 39,861 in 1941 to 1,89,085 in 1942, representing an increase of
nearly five times.  Again in the case of coal booked under other priority classes,

s and War Trans-
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a considerable increase is recorded when we compare the figures in 1941 and
1942. When we come to the number of wagons allotted for loading public
coal, however, we find that the total number of wagons (taking ‘‘up”’ and
“down"’ together) allotted for 1942 was less than one-fourth of the total for 1941.
The public supply in 1942 approximately worked out at 248 wagons u day, or
9.5 per cent. of the totul uvailable coal wagons, which is cong:dered, to be an
unjustifiably Jow percentage, und has fallen far short of the legitimate demands
«of the public in respect of the supplies of domestic fuel as well as the demapds
of the smaller industries which do not enjoy any priority, such as rice mills,
flour mills, oil mills, ete. The Provincial Quota System introduced with effect
from the 1st of January of this year virtualiy seeks to stabilise this unsatis-
factory position, inasmuch as the number of wagons allotted as a monthly quota
is about the sume us was allotted for public supply in the year 1942, and works
cut at 245 wagons a day- Unless the allotinents are increased, the situation
that will arise in respect of public supply of coal is likely to be very serious.
Apart from the allotments of wagons supply for public coal, the Provincial
Quota System in its practical working has so far proved to be extremely defect-
ive and unsatisfactory. In the interest of the smaller industries us well as the
public at large, the quota system desérves to be immediately reconsidered.

The Honourable Member may have received a telegram fromn the Indisn
Mining Federation in which it is pointed out how a new fangled idea of the
Government of Bengul is interfering with the normal trade channels through
which domestic fuel used to be distributed in the past. 1 have no desire to
dilate upon this question bechuse it will not be strictly in order on this
oceasion, .

As regards war priority, it was at first understood that only those industries’
that supply at least 50 per cent. of their products for war purposes, would be
entitled to war priority un the matter of allotment of wagons for coal. It is
believed, however, that this stundard does no longer operate and that the inclu-
sion of an industry in the war priority category is not regulated by any fixed,
standard today. This requires to be immediately looked into, so that any un-
deserving concern cannot, by clever mapoeuvring, get the advantage of the
war priority system. The general feeling is that it 18 because of the laxity in
the working of war priority system that very little wagon accommodgtion is left
for the carringe of domestic tuel and of coal for the smaller concerns producing
food articles for the public. The present policy of unduly restricting the supply
of allotment of wagons for public supply has hit the smaller collieries whieh
produce second class coal and some of them may have to close down very shortly
4s o result of this difficulty. A telegram which has been addressed to some
Members of the Assembly, as also perhaps to the Honourable Member in charge,
by the Mining Federation of Caleutta, draws pointed attention to the perilous
con'dlt-xon in ‘whic.:h the smaller collieries find themselves at present gue to this
volicy. I will give a fer quotations from this telegram. They say that the
shortage of supply of wagons in 1942 has resulted in over 6 lakhs “‘tons of less
coal despatch in that year. 86 lakhs tons less coal has been despatched as &
result of the restriction in the supply of wagons for the public supply. **Coal
wagon position”’, it continues. “still worsc. Current months reactirg adversely
on large number small collieries. Committee strongly urges Government to
take immediate steps -to increase number St available wagons for coal loading
and also to ear-mark daily before other allotments at least 800 wagons for load- |
ing dpmestgc fuel and coul for smallpindustries not on war works, such as, flour,
oil, rice mills etc., supplied mostly by second class collieries. Coal output
already dangerously low. Committee apprehends if steps not taken at once
further drop would necessarily follow with disastrous results due to forced
vestriction of output and closing down large number second class collieries for
non-supply of wagons resulting coal production much below country’s gequire-
wents”.  As T pointed out before. the output of coal has alrepdy gone down and
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a further drop would be disastrous-to the country at large. It would incidental-
ly complicate the labour position and I trust that the Honourable Member for
L.abour would interest himself in this matter from that point of view.

Kven though a particular allotment may be made per month il respect ‘of
public supply, the Honourable Member in charge admitted in reply to a question
oi mine that no definite guarantee could be given that the supply of wagons.
would be made in full in spite of a specific allotment having been made. Then
he added that actual supply depends on the day-to-day wagon position and the
operating conditions prevailing on the railways. 1t therefore seems to me that
the figures of the allotinent may prove altogether mythical in practice if there
be absolutely no guarantee as to whether they would be available.

Now, Sir, it appears that the public supply under the old system was
stopped before the Monthly Quota System’ could be put in actual foree, and
further that the monthly allotments during the first fortnight of January were
very much below the  quantities actually stated to be allotted in respect of the
different provinces. My suggestion, in this connection, is that having regard to
tho seriousness of the situation and the_ misunderstanding that can easily arise
in o vital matter like that of the supply of necessaries of life, in so far as it
depends upon the adequate supply of railway wagons, the Honourable Member
should appoint a small Committee representing the consumers as well as- the
trade to examine the pructical working of the policy of priority, allotment
and distribution of wagous for the carringe of all civilian goods.  As regards the
distribution of coal wagons, I make the further suggestion that the Controller
of Coal Supply should have a Standing «Committee representing the trade and
the consumers, which he should regularly consult. These two specific sugges-
tions I make in the interests of the efficiency of the working of the policy, and
also to reassure the public mind that in regard to the wagon supply, on which
depends the adequate distribution of the necessaries of life, the Government
are anxious to take the public fully into confidence.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :

“That the demand under the head ‘Railway Board' be reduced by Rs. 100." }

Mr. N. M. Joshi (Nominuted Non-Officiul): Sir, I would like to say a word._
on this motion in order to bring to the notice of the House, the difficulties which

. are being experienced by the workers engaged in the bungle industry in Ferozabad
in the United Provinces. 8ir, Ferozubad is a town well known for the bangic
industry. A very large part of the population of that city is enguged in this
industry and most of them sre workers dependent upon the wages for thei
livelihood. .

Dr. 2. N. Banerjea: 1t is a very ancient inddstry.

Mr N, M. Joshi: Yes, it is a very ancient industry. For some time the Gov-

. ernment of India is not providing adequate number of wagons to that industry.-
I may say they are hardly supplying any wagons for that town with the result,
that there is very greal distress awong the people, especially among the
working classes of that town. The industry wants coal. soda and some other
essential articles. The Loeal Government does not seem to be very watchful
abeut the interests of this town. It is said that the bangle industry is not &
war industry and therefore that industry cannov receive any priorvity. I am
prepared to agree that by no stretch of imagination T can describe bangles as a
part of war industry. But what we have to consider in this case is this. whether
there is going to be a great distress among the people of that town? If the
bangle industry had been a very small part of the industrv. of that town, the
people of that town could somehow maintain the unemployed people in this
industry, but here is a town which almost solely depends upon this industry.
The Government of India gives prioritv to the carriage of foodgrains. Of what
use ig this priority to the people in the Ferozabad if vou do not enable them te
make money. I gm sure the .Gnvernment of Indin is not going to distribute
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doodgruins free to the people in Ferozabud. If they propose to do so during
the period of the war, 1 shall not ask them to spare any wagons for the carriage
of cosl to that town. But so long as the Government of India does not under-
take and so long as the Provincial Government of the United Provinces does not
undertake to maintain the unemployed people in Ferozabad, their need for
«osl and other essential requirements of this indusiry is as great as the need
of certuin towns and provinces for foodgraing. You cannot have foodgrains
without money, unless the Government undertakes to distribute Ioodgraina free.
1, therefore, feel that the Government of India should take into consideration the
special circumstunces of this town which is solely dependent upon this industry.

Now, Sir, besides this it has come to my notice that in many towns in the
Provinée of Bombay, where there are textile mills &nd factories, these have to
stop for some months for want of coal. Employers are making huge profits and
.out of those profits a large part goes to*Government by way of the excess profite
tnx, with the result that the employers are not anxious whether the facto.y is
closed for two, three, four or five months, they make their money in six months,
As u large part of their profits goes to Government they are not interested whether
factories always run or net. . The people who are really interested in’ the factories
not being closed are workers who are engaged in that industry. If the workers
.engaged in an industry do not get employment for three or four months in a
year, how are they to live? Employers live well; they can enjoy comfortable
life, if the factories work only for four mnounths or five or six months which brings
them huge profits. But how can the workers live? We have in this country
no scheme for unemployment insurance, Workers are unemployell for months
together in small towns like Amalner und one or two others in the Khandech
part of the Bombay Presidency 1 would like the Honourable Membet to consider
‘these things also. If the Government of India provided for unemployment
insurance scheme, 1 can undeistand it.  So long a8 Government do not provide
uneinployment insurnnce scheme, they have got to keep the industry going on
which the working classes depend for their maintenance. 1 would like the Govt.
.of India to consider this aspect of the quegstion very seriously in deciding upon
‘their policy for distributing wagons.

The Honourable Sir Edward Benthall: It would perhaps be best for me to
&tart by replying to the question which Mr. Joshi has just raised, because in
the cxample of the bangle industry he hus chosen a classic example, if I may
say so, which illustrates the whole war transport préblem. Mr. Joshi agrees
that nobody can possibly argue that the bangle industry helps the war: at the
same time, of course, we fully recognize that failure to supply the bangle
industry with its raw materials is bound to cause unemployment and in conse-
.quence distress. ‘

Mr. N. M, Joshi: Coal and othér raw materials.

mb'l;he Honourable Sir Edward Benthall: Well, as I say therein lies our whole
problem, .

In the United Kingdom and other ecountries such as the United States this
problem has been dealt with most drastically.- In those highly industrialized
«countries industries which are not. of prime necessity to the war, i.e., luxury
-iudlﬁ:’ri?, gtve been simply wiped out.

» N. M. Joghi: That is the consideration there—men get empl

The Honourable Sir Edward Benthall: Sir, in the Unitged ]?:inl:;c?g;an e::: 'in
«countries where there i§ a total industrial effort directed solely towards winning
the war, no consideration of the interest of any particular industry has been
allowed to stand in the way of the war effort. ' '

.ﬂf(r. N. M. Joshi: But there you have simpler industrial conditions to deal
with.

The H?lwtlrlble 8ir Edward Benthall: There it is possible to transfer workers
from one industry to snother. Mr. Joshi correctly says that the whole system
of that country is highly organized. But here in this country we have to face
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LBir Edwa'td Dot i . cannot essily bw transierred to another
the tmcts. Workers of one industry ca Iy b e e Dovart.

i . As Honourable Members are aware we ¢ )
:11;1;‘: tra.};-e facing continuously the question of what industries can be . kept,

supplied with cosl or with other raw materials. Every body knows that we
have a demand for more traftic than the transport system of the country can
bear. There is no escaping that fact. We are not running away from it. And
8c we have all the time to keep a consistent watch on the position of every
minor industry with a view to trying to see, whp!;her we can supply a little
quantity of coal to keep the industry going in addition to keeping the total war
effort going. . oo T

Now, Sir, obviously the bangle industry must come behind other demapdg
for coal. That does not mean we have no sympathy with the industrialists
engaged in-that industry or with the wdrkers of that industry. We have very
great sympathy. Indeed, we had tried to keep thut industry and other smal{
industries going as far as possible. 1 can ussure Mr. Joshi that the example of
this industry is constantly before us. We are watching the position and if
necessary we are prepared to make further enquirigs as to the hardship which
hus actually been incurred in that area. L '

- Mr. Neogy first of all pointed out that there had been a general decreusein
the number of wagons loaded. It is perfectly true. As I endeavoured to point
out in my previous specches during this Session that does not  necessarily
show inefficiency Lut on the contrary it indicates an increase in efficiency. As
regards the quantity of goods londed into a particular wagon—[ do not think
1 gave the figure to the House before—the average tonnuge loaded into a broad
gouge wagon has been raised between Jun€ 1941 and June 1942 from 129
tons to 14.6. Although u smaller number of wagons was loaded, euch wagon
contained more goods and that is what enabled us to move with smaller number
of wagons practically the same ton mileage. Then Mr. Neogy spoke of the
question of wagons for food grains. He enquired whether in the figures which 1
gave him in reply to his question fgod grains for the armed forces had been
included. 1 should be correct in saying, I think, that they have not been includ-
ed if those foodgrains and pulses were on the direct account of the Army, but
that if they were passing through civilian hands or the Supply Department and
ultimately came into the hands of the Army Department by repurchase or for
any other reuson, then they would be included in the figures. He indicated also
that we were handicapped, that is the way he put it, by the absence of coastal
traffic. That of course is the case. We were dependent before the war,very
much for our food supplies, for rice supplies, on coastal shipping from Burma
and also for various movements of country products by coastal -traffic. Those
from Burma have naturally entirely ceased. T think I am correct in saying
that very little foodstuffs move by coastal stearrer now. But the Honourable
Meinber will observe from the Press that we are making the strongest efforts to-
get the country craft organised so that food stuffs and other materials may
move, to the greatest extent possible and at whatever sacrifice to the railways.
by coustal hoat rather than over the railways. I ¢hitk in my Budget speceh
I pointed out that in the first half of last year, we had in fact moved the same-
quantity of foodstuffs and raw materials as in the same period of the preceding
vear. We have not got up-to-date statistics since, but I should be inclined to.
think from what we know of the grain trade that in the latter half of the vear
we have not moved the same quantity of foodstuffs. But that is not becnuse
we have not been willing to give priority to the movement of foodstuffs because
ever since August foodstuffs have been given an extremely hioh- priority, and’
if it is the case that movements of foodgrains have fallen off. it is due to food-
stuffs not beina offered for transport. - :

On the subject of coal wagons, I made a statement on thig point also in the-
general discussion: 1t is of course wrapped up very much with our total pro-
blem of .wagon movementg in this country. Forty per cent. of our ton mileage
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in the country is represented by coal, there was a higher figure the year before
the last, 46 per cent. ‘That figure shows what an enormously important bearing
coal traffic has upon our general wagon problem, so that when you come to
consider the conl wagon position, you cannot consider it in vacuo. You have
to consider it also in conjunction with the military traffic problem, the food
problem, iron and steel and every other commodity which is to be moved ‘round-
the-country. But of course the provision of coal wagons is very much in the
forefront of our minds at all times, if -only for two reasons; the first reason 1
have just given, that it bears such a large proportion to our total wagon ton
mileage, and the second is that cosl is the lifeblood of the country and that.
industry, and the war effort and the comfort of millions depend upon its move-
ment. For that reason, we have uppointed a Controller of Coal Distribution
specially to handle this problem, upart altogether from the general Priorities
organisation which deals with the movement of traffic us a whole.. Fhe problem
is 8o large and important that we have chosen a very capable and able officer who-
has earned the appreciation of every branch of the coal trade.
*  Mr. Neogy also complained that the coal wagons for ‘‘public’’ supply are
much too short. I made o statement in the House on the debate on food and
the necessaries of life the other day. The Indian Mining Federation.
in their telegram which Mr. Neogy just read out asked for 800 wagons per day.
Qur calculation is _‘that that is an excessive number. We have calculated,—
when I say, we, we are acting largely on the advice of the Controller of Coal
Distribution,—we have culculated that a very considerably smaller number of
wagons would meet the legitimate ‘‘public’’ demands. I think if we could
supply the total number of wagons to the Bengal and Bihar collieries which we
aim to supply, then five per cent. of those wagons would in fact meet the legi- .
timate “‘public’’ demand. To meet the shortage which undoubtedly does exist,
and I am afraid will continue to exist, we have introduced the provincial quota
gvstem. 1 think that generally speaking the system has the blessing of the
trade I know there have been serious criticisms of it, but those criticisms as
Mr. Neogy himself indicated in hig speech uve' partly questions for Provincial
(lovernments and not entirely questions for the Central Administration. . I know
there have been delays in bringing this into being, but T have maintained, and 1
maintain today, that the scheme is a sound one and all that it rfeeds is vigorops
handling. 1 believe it ix correct—T suid this the other day and was chaIlengeﬁ‘
but T am informed agair this morming—that coul can now be obtained in Dellii at
Rs. 1-8-0 a maund and soft coke at Ks. 1-9-0 a maund. If that is correct, that
is a very great improvement . . . . | '

Dr. P. N. Banerjea: Yesterday, 1 could not get coke at all,

The Honourable Sir Edward Benthall: I think the Honourable Member:
must have been unlucky, because I was enquiring this morning from a poor
person and he told me that he found it quite possible to get it.

Dr. P. N. Banerjea: Since when? . "

The Honourable Sir Edward Benthall: Since the last few days., 1 submit.
that that does show that given a reasonable chance the Provincial Coal Quotu
System will work and does work.

Mr. Neogy then asked that there should be a small Committee of consumers..
I have forgotten exactly what the terms of reference were. He suggested that
it was to examine the whole system Coe

" Mr. K. 0. Neogy: Examine the working of the priority system. )

The Honourable 8if Edward Benthall: Well, Sir, the priority system is
growing every day. Time does not permit me, I am afraid to give the House &
detailed description of the working of the Central Priority Committee which:
consists of representatives of the Departments of the Government Qar‘t.lcule'lrly
concerned, or of the Controller of Railway Priorities, the Regional Priority Con-
trollers in the different Provinces and the Boards of Transport which_exist in
the different Provinces to advise the railways on priority movements. Nor can ¥

-
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40 into the whole question of priority certificates which at the presewt mloment
4s.under examination with & view to a very material improvement in procedure,
It,is a very lurge und constently altering organisation designed to ineet thp
varying conditions which arse throughout the country. I thick myself that it
~is a system which, taking into account the great dlﬂlcul.txes mph which we are
faced 1 the War Transport and Railway Departments, is working well. 1 per-
sonally do not think that a committee .of copsumers or others is necessary at
the present time. ) . . ) . ,

Mr. Neogy also suggested an Advxsory Committee to give advice to the Con-

troller of Coal Distribution. Khan Bahadur' Faruque, the

12 NooX.  sontroller of Coal Distribution, is an officer who appreciates,
if anybody does, the. desirability and the necessity of close contact with the
trade. As I mentioned before, his relations with the trade are, I believe,
admirable and he never fails to see anybody who calls upon him. One of the
difficulties which existed prior to our setting up this organization was the
‘inability of the different branches of the coal.trade to reach -agreement. I
‘think, there was, in fact, & committee at one time designed to try to-reach
.agreement on these questions, but it is found by experience that the good
offices of Khun Bahadur Faruque have resulted in a betéer measure of agree-
ment being found, and I da not think that any benefit would come from
-getting up a special Advisory Committee. I can assure Mr. Neogy thal the
‘Controller of Coal Distribution will. continue to keep in the closest #huch both
with the producing organizations and with the consuiners throughout the
«country. ) .

Mr. President (The Honourable Sir Abdur Rahim) : The question is:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The motion was adopted. ,

Reduction in Rated ‘and Fares.

Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I move:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

‘Sir, the rates and fares hawve been increased from time to time and the .
‘object of this cut motion is to ask the Government to reduce the rates and fares
:a8, I feel, that the time has arrived when they can afford to do so. When' thesc
rates and fares have been raised from time to time, there have been two
reasons for it: Firstly, whenever the Railway showed a deficit budget and,
secondly, after the commencement of the war the Government wanted money
they raised the rates and fares by an extra one anna surcharge. And this
has resulted in large surplus and there is no reason why a good turn should
not now be done to the travelling public by reducing the rates and fares, It
‘is only fair that when there are surpluses they should not be diverted in a
manner which will exclude giving any concesgions to the -travelling public.
But this is what happens, and T will show that the diversion of the surplus,
which is proposed by the Honourable Member-in-charge, is not properly made,
‘and some anoney could be saved for this help to the travelling publia. '

Tt cannot be denied that the rates from time to time have been raised. I
will illustrate this by giving figures: Before the war it was 2} pies per mile
uniform system. Later on, the fares were raised to 8 pies per mie for the
“firgt two or three hundred miles and 24 pies per mile for additional distances, Then
-afteg some time the farcs were raised to 8% pies per mile for the first 50 miles
‘and 8 pies from 51 to 150 miles and 2} pies from 151 to 300 mles, and 2 pies
per mile bevond 801 miles. The third class passengers at presont pay 3% pies
per mile for the first 300 miles and 24 pies per mile for additional distance.
Intarmediate, second and first class fares were also raised. and tnus the Rail-
ways earned considerably from the travelling publ'c. Over and ahove these
‘increases from time to time the latest increase was the imposition of a aurchtirge
-of one anna per rupee. As and when the rates have been increased  the
public have been bringing to the notice of the Railways that these incresses in
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rates and fares, and especially with regard to goods, were a véry great burden
on them, but all the same they did not seriously oppose it because of deficit
budget and war. But now that the earnings of the Railways have increased
and they have got such a large surplus I see no reason why there should be no
reduction in the rates and faree. The imposition of surcharge has brought
the Railways about ten crores of rupees. That is the help which the travelling
public have given to the railways at the time of need and now if I can shqw
that there are very large surpluses then in that case, it will be only reasonable
that the rates and fares should be reduced to a reaconable extent—I don’t say
they should be reduced too much—in view of the surpluses which have
accrued. . N

The first reason I advance is this: The figure of surplus given in the budget
for 1942-43 is ‘‘Rs. 36-28 crores’’, and the estimated figure of surplus for 1943-
44 is Rs. 36-4 crores. . '

The gross income of the railways was usually Rs. 100 crores, .but now it is
Rs. 50 crores mare. The increase,is due to the carriage of military traffic, both
goods and passengers, as well as from upper class passengers, and also from
the increased fares for imter and third class passengers. 1 am particularly
asking for the reduction in the fares in respect of third class and intermediate
class pussengers.

Then there is the question of basic increase in rates for parcels and goods,
in addition to the levy of a surcharge. Sir, the total surplus this year is
Rs. 36°28 crores. Now, let us see how they are gomg to dispose ¢4 this sumn.
I think the House will agree that it would be only reasonable not to_divert all
this surplus in the munner in which it is proposed to be done. What is pro-
posed is this: Rs. 17-76 crores urc being given under the Convention to general
revenue and Rs. 16°8 crores in repayment of loun to depreciation fund. Very
good. This means that the loans are discharged. There is nothing due to the
Government under the Convention that has been going on up to this time. But
then there is yet a balance of 2-86 crores, and how is the Railway Member
going to dispose of that? Why not use it in the manner in which I am asking?
If, on the other hand, Rs. 2-86 croves is going to be given to general revenues
as @ gift, it would require the sanction of this House. Therefore, T am request-
ing the House to consider this point seriously. It will come up in due course
of time to this House as to whether this should be given to general revenues
as an extta-conventional amount? Why should that be? With regard to that,
we shall have to consider whether the amount should be given away*as a
gift. This point was raised beforé the Railway Finance Committee, of whigh
I am also & Member, and the question was left open and it was agreed that
it should be discussed in this House. I am therefore taking ndvantage of it
and requesting the House to consider this very seriously. When, according
to the Convention, you are giving t6 the very pie to Central revenues, why
should you make a gift of this amount? That means that you are not, giving
any help to the persons whose income has raised all this money? . Since you
have a balance, why should not-that balance come to the rescue of those poor
men WI}O are paying more? Therefore, Sir, I submit that it will not be right
that this Rs. 2368 crores should go to Central revenues. Where there is a will,
there is way! If the Honourable Member feels pity on these people in these
hard days, days when the cost of food has risen and people are suffering even
otherwise from poverty, and if he gives them this help, it will be most welcome.
Theréfore, the right way of giving help to these poor ratepayers is to give them
aid from the surpluses that you have. Do not divert your surplus. You can
afford to give less amount due to Central revenues. You have always given
less and made up the balance by and by. Next year you will have an increase
and from that increase you will be able to give-away up to the last pie. There-
fore, Bir, very full consideration ghould be given to this suggestion. The Hon-
ourable Member-in-charge should consider the case of the poor people slso
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Consider sympathetically the plight of those people who are helping the Govern-
ment at this particular time of stress and need.  Sir, 1 move:

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."”

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I support the resolution which the Honourable Member from
Sind has just moved about rates and fares. 1 need not repeat those figures
which he has given; and he has convinced the House that from time to time
the railway administration has béen increasing the rates on the plea of deficit
and then a new plea has been found to be ‘“‘war’’. There was a godd justifica-
tion when it was a plea of deficit, because the Government has always taken
the stand that the railways are a commercial concern and a national asset
worth about Rs. 900 crores. Now when the good time‘ has come,” and when
that commercial concern is earning & huge profit, naturally the people who do
deserve to get advantage from that profit are the sharers. And who are the
sharers of shat commercial concern or the national asset of Rs. 900 crores?

The Honourable Sir Edward Benthall: The Government.

Mr. Muhammad Nauman: The Government? That is sgain the samé
bureaucratic reply, which I should not have expected from an unofficial Member
like Sir- Edward Benthall. N

_The Honourable Sir Edward Benthall: It is a fact, Sir.

Mr. Muhammad Nauman: We claim that it is the national asset of the
Indians. We claim that the railways are ours, and to say that it is a govern-
ment concern’or government property is a misnomer, so long as Government is
not a responsible Government of this country. Now, 1 want to say that the
real people who deserve to get a share of profit out of-it are those who have
contributed in bringing up this concern or are the real owners. They are the
Indians and particularly the clientele of that commercial concern, I mean the
travelling public, and that public which is contributing in the shape of freight for
the movement of their stuffs. =~ What has been the position? The position has
been that even last year, in spite of the boom profit in 1941-42, they increased
the rates. Return tickets for first and second classes were abolished which
meant an extra cost to those class of passengers of about 38 per cent. For
example, the first class fare between Patna and Howrah used to be Rs. 38
—it is now the same—and the return ticket did cost only Rs. 56 but now the
return ticket is costing Rs. 76 as the return ticket concession has been abolished.
You have raised the rates indirectly, placing a burden on your clients, the
passengers and those who claim that it is their national asset. In addition
you have deteriorated in giving them the necessary facilities and amenities.
The compartments are in a dilapidated condition and even the light arrange-
ments are not good: sometimes I found the electric fans and lights in such a
condition that people got shocks when they touched the switches. What
grognd? have you for increasing the rates, when you are having a period of bes¥
profits

I need not dwell on the division of the surplus, as the Honourable the
Mover of the cut motion has already dealt with it; but I want to know whether
it was more necessary that the contribution of 17-78-crores should have been
made to the general revenues at the cost of the clients or shareholders, that is,
the passengers and the people, without giving them any sort of amenities or
facilities. The argument was sometimes advanced that unless we contributed
to the general revenues, the general public would have to meet the deficit in
the general budget by some form of taxation. But again that argument does
not hold good because when the amendment of the Railway Act was brought
for ticketless travelling and when we argued that putting such a statute on
the Btatute book of the coumtry would be a degradation of the people, the
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4iovernment sdvanced the argument that a qgmmereial concern cannot aﬁpxd
Lo lose this amount. You cannot have it both ways. You cannot argue just
to suit your convenience. The Government of India changes its position as it
suits them. Do they accept that this is a commercial concern which should-
he run on commercial lines? Or, do they asccept the position that it is the
property of the Government. of India and it will be run on such lines as will
suit the Government, which probably is now working in the mind of the Hon-
wurable Member for Transport when he said that it belongs to the Government
of India. We do not accept that position, and we have definitely rejected
it,

There is not much more to be said except this, that the Government of India
should reconsider the situation and try to give some relief to the passengers
‘nod to the commercial people who are the real clients of this commercial con-
cern.  With these few remarks, I resume my seat.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-
wadan Rural): Sir, I rise to support the anotion of Mr. Lalchand Navalrai.
The war condition has undoubtedly given a great stimulus to the railway which
has earned a very good surplus: this surplus is earmed by the people them-
selves who have used the railways as passengers or merchants and others and
by those who have worked the Railway. This surplus should not be utilised
tor any other purpose, except for the benefit of those who gave the money.
That should be the principle. Public utility services like the Railways and
Post Offices should not be used as commercial bodies for profiteering. Therein
lies the difference between a private company and the Government: they
should also consider whether any money should be earned in surplus out of
proportion without consideration ef the .difficulties of those who give them that
“tnoney. Government may claim to keep portion of the surplus in the reserve;
n depreciation fund should no doubt be created. But the amount given to
seneral revenues should have been curtailed a great deal. We are entitled to
request the Honourable Member to see that hereafter the rates and freights might
be reduced so that there would be more traffic and the whole thing would be
properly balanced. By raising the rates and freights, the traffic in passengers
and goods must have diminished; but if the rates are lowered, there will be an
ncrease in traffic in all railways and fherefore there cannot be any loss. Out
of this surplus the railways can make many improvements. The conveniences
of the passengers may be increased manifold. Amenities even in the higher
classes in the N. W. R. are absent. Taps and lights are not properly kept and
even the cushions are not good. In the lower classes, of course, there are no
<cushions at all. With this surplus the inconveniences, which are now -many
can be minimised to a great extent: Surpluses should not be allowed to run to
such an extent as to make it impossible for us to support the Honourable the
Railway Member in his attempt to go on increasing his profits. He must
consider the inconveniences really caused to the passengers, particularly third
class passengers, who have an eternal complaint against the negligenee of the
Government towards their conveniences. At the present time the trains are
running in & smaller number and are not running to time as they did previously.
So, overcrowding in the railways is a matter which requires special considera-
tion of the Transport Member. It will. be hetter if he -could coolly consider,
apart from the troubles which he has been feeling with regard to war necessities—
if he could consider how he can manage to bring the freights and rates. down
so that without losing the required surplus he can benefit the passengers and
the general traffic. With these words I support the motion.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): I ghall
be very. brief. A case has been made out by previous spesakers for a decrease in
rates and freights. It will be seen that the earnings from passengers is
estimated to he Rs. 42 crores and 71 lakhs in 1948-44, while it was Rs. ?6 crores
and 46 lakhs in 1941-42; that s, it has increased by six crores, though it is said
that they are not going to increase the rates and freights. By what means are
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they going to get these six crores more from the passengers? 1f we estimate
the total receipts from the passengers, it comes up to 28.47.per cent. of the
whole income of the railways. It has been said that there is u net saving
and I have just pointed out that there is an increase of six crores from the fares.
chargeable from the passengers. So, it is right time that the fares should be
decreased. It has been just said that it is » Governmnellt concern, it is Govern-
ment property. Taking it for granted, is it proper that the Railway Department
should issue so muny free passes, especially for the railway employees? Crores.
of rupees are wasted over this; not only that, but high officials of the ruilways,
for instance, the General Manager, the Traffic Manager and others, after retire-
ment get silver pass. If it be a Government concern, thal} Government; oﬂicl'als-
of other Departments should also get such passes and particularly the Executive:
Councillors must get o golden pass by which throughout their life they and their
family can travel in the first class free of charge. Is if proper? -

Mr. N. M. Joshi: Thoroughly improper.

Maulvi Muhammad Abdul Ghani: It is done these days. There are twelve
kinds of passes granted to railway officials in these days. Notwithstanding that,
they have put a restriction on the rights of the passenger to carry luggage.
Whutever exemption was made in the case of luggage has been withdrawn.
Fwven a single umbrella, a stick or bedding, is weighed. On the contrary, first
cliss free pass holders and their servants are allowed a free allowance of three

- maunds of luggage per head. Is it proper? Is it just? As regards overcrowd-
ing the crew or the ticket examiner comes in and finds lots of people in each
compartment; sometimes people holding third cluss tickets iravel inter class.
und second class. But the railway crews or ticket examiners never care for the
overcrowding ; they never ask passengers to go out. They simply grant excess.
fure receipts and go away. :

Dr, 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Does the Honourable Member propose that freights should be
charged by weighing both the pussengers and the luggage together?

Maulvi Muhammad Abdul Ghani: The charges concerning rates und fares are
going up day by day whereas the facilities and amenities hitherto allowed to.
passengers are being curtaniled at every stage. With these obhservations T support
the motion. -

Sir Hugh Raper ((Government of Indin: Nominated Official):. This - cut
motion, as shown on the order paper, deals with a reduction in rates and fares. .
But we have heard rather more about the surplus and how that should be
utilised than we have of the difficulties that the existing level of ratcs and fares
may huve caused. Had T been entirely a layman, I would have turned to
page 78 of the Explanatory Memorandum whicl has been distributed to every-
body, und there it will be seen that the railway reserve fund is in this parti-
cular year 56 lakhs, that is, 8 lakhs only over what it was in 1939-40 and the
previous years. 8o, it would appear looking at it as & layman, again, that asking
for this surplus to be utilised for the purpose of reducing rates and fares would
be to ask that the reserve fund be utilised before it has been actually built up.
But there is the point, which has been touched upon bv severa] Honourable
Members, and that is overcrowding. The Honourable the mover apparently
seriously suggested that we should reduce fares. Overcrowding is due to the
fact that there are more passengers wanting to travel than we can accommodatc
in ‘our restricted train services. If we were to reduce the fares, still more
passengers would want to travel and conditions would be even more difficult
than, I regret to suy. thev are at present. '

Mr. Muhammad Nauman: Ts it by way of protective duty or something like
that? . - )

Sir Hugh Raper: We have thought of all the normal ways by which we can
restrictetravel. We have come to no conclusion which would be effective,

~ —
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beacause we believe that none of them would be effective. The only way to stop
travel seems to be, in India, to run no trains. When we have curtailed the train
-service and asked the peoplesnot to travel, it has not had the slightest effect
but India js not alone in that. The number ofi passengers travelling in India
has gone up'considerably and the fact appears to be that more people have got
money to spend on travelling and they wish to do it. The point that was raised
by my Honourable friend, Mr. Chattopadhyaya, was that if you reduced rates
-and fares you get more people to travel and yom get mnore goods despatched but
that is the very thing we want to avoid. Unfortunately, it seems that the
‘thing that we should do to ease the existing situation, is to put up our rates
.and fares. The Honourable Member for War Transport in his speech stated
that no general increases were contemplated. These are his actual words:
‘‘hut we are not contemplating any general change in existing fares and freights
next year’’ and we rather felt that that statement would bring a certain amount
of pleasure to the House and we understood that it did give some satisfaetion,
but as things are it is impossible to contemplate any reduction. It is true, as
my Honourable friend, Mr. Lalchand Navalrai, has stated that there have been
increases in the past in fares and in freights. When you refer to an incresse,
you make a definite statement that the scale of fares, for example, has been
increased. The proper method by which to judge the matter is to consider the
actual effect in operation and that is something very different, as any Honour-
able Member would see by reference to the Railwny Board’s statistics, and 1
would ask my Honourable friend, Dr. Banerjea, to believe that in this case the
statistics are accurate and can be relied upon. In regard to the third class
fares, I~have here a statement showing the average rate charged per passenger
from the year 1935-86 up to the present time. In 1935-36—1I have not gone to
the period of the first war—the average was three pies and in 1940-41 it was
3.05. So, over that period of nearly seven years, there has only been an
increase of -05 pie per passenger per mile, which is extremely small. This
year, 1941-42, it has certainly gone up. It is now 38.18 but we have very good
reason for that. With great regret, we have had to abolish a number of reduced-
fares that were in operation. Railways, as the House is_aware, quoted reduced
fares in competition ‘with motor trangport. Those have®all been taken off, in
the hope that passengers will use the other form of transport. That was done
in the general interest but it has not given us, I regret to say, the relief we
would like. But even so, the fare has gone up only from 8-05 to 8.18. That
i8 not & very great increase.

Mr. Muhammad Nauman: In the case of the first and second class pussen-
gers on the E. I. R., is it not a fact that the fare has gone up by 88 per cent.,
“when you take into consideration the 1} return tickets and the full two tickets?

. 8ir Hugh Raper: That would be one of the concessions to which I have
.Just referred. We have had to withdraw them.

" Mr. Muhammad Nauman: But on the Nort ilway
ontinuing tha - e North Western Railway. you are

8ir Hugh Raper: That is just the type of question in regard to which, in
qt;her circumstances, I should like to ask for notice but I believe that is not a
fact: Generally speaking, concessions such a§ these have heen withdrawn but
now that you have brought this to our notice about the North Western Railway,
I will- certainly make a note of it’ - ' ‘

Mr. Lalchand Navalral: Sir, I object to that.” It should not be reduced.

Sir Hugh Rapar: The Honourable Member referred to first class fares. I
have here a similar statement regarding first class fares. In 1935-36, the aver-
age fare charged per mile per passenger was 17.8 pies. In 1941, it was 15.8.
At first sight, it looks as though we have increased the fares for the third class
‘passengers and reduweed theém for the first class but that is not so. There has
‘not been any specific change but there is an arrangement with the Ammy by
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which we charge Army officers, on production of a certificate, a fare lower- than

the normal fare. It has been in operation for many vears and we do not propose:

to withdraw it. The number of army officers who travel is increasing and the

lower fares charged to them has brought down the average. ’

Mr. Muhammad Nauman: Does it mean that it is a strategic railway and
not a public utility concern?

Sir Hugh Raper: I do not quite understand the connection. Then, Sir, my
Honourable friend, Mr. Abdul Ghani, stated rather positively that Generak
Managers after retirement received silver passes. That is quife incorrect.
They do not get gold passes either. If they have had & certain .Jength of
gervice, not only they but other members of the staff likewise:are eligible for
pﬁivii:%e passes after retirement—a certain number per year. That applies to
all staff. .

Maulvi Muhammad Abdul Ghani: What is the period for which it is granted?

Sir Hugh Raper: That you will find in the Code, but if you want to know
that in more detail, may I suggest that a question be put in?

Mr. Lalchand Navalrai: With regard to the 2.36 crores which are being
given to the Central Revenues, may I know why should that be given?

8ir Hugh Raper: That is not exactly a matter connected with the reduction

of rates and fares. I believe there will be another opportunity for you to discuss
that particular problem. There is & Resolution to be moved. (Imterruption.)
.My Honourable friend, Mr. Abdul Ghani, referred to the deterioration in the
matter of asccommodation, so far as I could hear him. I think he referred to
the first class. That is very liable to happen in war time. We cannot get the
material that we used to get and, I am afraid, we must expect that deterioration
to increase. We hope it won’t get too bad and we shall do our utmost to
" prevent that. .

I have not yet touched on rates. " We have been told that rates have been
increased but here again we have to see how the increases actually work out
in practice. The average charges for coal have diminished since 1985-36. In
1935-86 the charge per ton per mile was 3.5 pies; in 1941-42 it was 3.09. Bo
there is a reduction. Grains and oil seeda are another traffic of considerable-
consequence. The charge in 1935-36 was 7-89 pies per ton; in the year 1941-42
it was 7.41. Bo, although in aectual scale there may appear to be an increass,
n actual practice it does not work out like that. For other commodities, there
has, very definitely, been an increase. These are commodities of general kind,
all other than coal and grains and oil seeds, and.certainly the increase which
has been imposed of 2 annas per rupee is reflected actually in the results. But,
strangely enough, the average charges were higher in 1940-41 than in 1941-42.
The. increases such as those during the war time and for. the purpose for which
they have been made are not, I submit, in themselves excessive. If we were:
to reduce rates, if we are to reduce fares, if we are to reduce the charge for
_parcels, it'would mean more traffic and we simply cannot catry it. So, on that
ground, if for no other, I must definitely oppose this cut motion.

Mr. N. M, Joshi: Sir, T do not wish to make a long speech, but T wish to-
_point out that the Covernment of India is following a very crude, if I may
say so, and & very unfair method of reducing the traffic by keeping higher
charges. Travelling is a3 much necessary to a poor man, u man of smnaller
means, as it is necessary to a man with greater resources. To some extent,
at least, & man with money undertakes travelling merely for luxury. Lot of
people go to Kashmir from Bombay or Ma{lms and overcrowd the trains. A
journey undertaken for that purpose, certainly comes under the category of
luxury. I, therefore, feel that the Government is very unfair in resorting to-
the method of reducing the traffic by charging higher rates and fares. The
railways are maintsined by the tax-payers of this country ,as a public utility
concern,and they should be available not only to the rich_snd people with.
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greater and larger financial resources, but to the poorest men, und I would
like the Government of India to consider this aspect of the problem. The:
public utility services are maintained bry the tax-payer and they must be avail-
able to the poor people as much as they are available to the rich people. - The
method which the Government of India has adopted is unfair and very crude,
if I may say so. 1 would like the Government of India, if the travelling.
facilities are limited, to find out some other method. . . '

Mr. E. L. 0. Gwilt (Bombay: European): What is the alternative?

Mr. N. M. Joshi: The alternative is to find out why people sre going to:
Kashmir and tell themn they won't get the tickets to -Kashmir. You should
inquire into the object of the man's travelling and if a man is going to leave
Delhi or Calcutta or some other place because it is hot, you need not allow
him to undertake that journey. I know even now, Race Specials are being
run between Poona and Bombay and people go from Bombay to Poona and
Poona to Bombay just to take part in the races. You can tell them thab
they cannot get a ticket if they want to go to Poona or Hombay merely for
the purpose of races. You can stop them. The Government of India must
find out a better method of reducing the travelling than the method «f charg-
ing higher fares and I would like the Government of Indis to realise that it
is a very unfair method. '

The Honourable Sir Edward Benthall: Sir, I feel that I should rise to
correct my Honourable friend. I was not, of course, a Member of the Gov-
ernment 1n past years and at short notité I cannot be absolutely certain of
my facts. But I think I am correct in saying that the Government has not-
sdopted the policy of putting up tares in order to discourage passenger traffic
except with the particular object of trying to pass passenger traffic uff the
rail-roads on‘to the buses. We have been asked to use every possible means
of transport in this country and one of the obvious things to do was to try
and get pussengers off the railways and -on to the buses. That is a policy
which, I think, has proved very popular with the bus services and not unpopu-
lar with the passengers. It is, of course, a fact that everything in these days
has to be subordinated to moving the essential traffic of the war. I think,
again I am pretty certain of my facts, that there are no Race Speeials running
to Poona today and certainly we have some time ago taken steps to see that
the long distance transport of race horses should come to an end. All" these
things are being watched and I cdn assure my Honourable friend that we chall
continue to do so.

I should perhaps make one other general remark, in response to my friend,
Mr. Muhammad Nauman. He asks whether the profits of the railways should
go, I think he said, to the clients or the sharers. The answer, I think, is
really perfectly simple, namely, that it is. this House which is deciding now
whether the profits should go to the general revenues or to the railways, and
1px that is the very reason why Mr. Muhammad Nauman is speaking

" on the cut motion . .

Mr. President (The Honourable Sir Abdur Rahim): The question 1s:
“That the demand undgr the head ‘Railway Board’ be reduced by Rs. 100.”

Tbe Assembly divided :
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Abdul Hamid, Khan Bahadur Sir. Kamaluddin Ahmad, Shams-ul-Ulema.
Abmad Nawaz Khan, Major Nawab Sir, Lawson, Mr. C, P. .
Aiyar, Mr. T, 8. Sankara. * Mackeown, Mr. J. A. )
Ambedkar, The Honourable DrgB. R. Noon, The Honourable Malik Bir Feroz
Ambegaonkar, Mr, K. G. Khan.
Benthall, The Honourable Sir Edward. Pai, Mr, A. V.
Bhagchand Soni, Rai Bahadur Seth. Pillay, Mr. T. B.
Bhauealy, Mr. M. D. ) Raisman, The Honourable: Bir Jeremy.
Caroe, Mr. 0. K, Raper, Sir Hugh,
Chapman-Mortimer, Mr. T. Richardson, Sir Henry,
Daga, Seth Sunder Lall Sahay, Mr. V.
Dalal, Dr, Sir Batanji Dinshaw, Shahban, Khan Bahadur Mian Ghulam
Dalpat Singh, Bardar Bahadur Captain. Kadir Muhammad, ' ,
gryé,thl\hnf. %“ 3 Spear, Dr. T. G. P.

riffiths, Mr, P. J. :
Gwilt, Mr. E. L. C. g"em’ f‘“ %mg'
Haidar, Khen Bshadur Shamsuddin. q Stokes, Mr. H. G. :
Imam, Mr, Baiyid Haidar. Sultan Ahmed, The Honourabls Sir.
Ismaiel Alikhan, Kunwar Hajee, .| Thakur Bingh, Major,
thgnr ‘Singh, Bardar Bahadur Sardar | Trivedi, Mr, C. M
T Tyson, Mr, J. D.

The motion was negatived.

Curtailment of Pasaeng:sr Trains.

Bardar Sant Bingh (West Punjab: Sikh); Sir, I beg to move:

“That the demand under the head ‘Railway Board' be reduced by Rs. 100."

The passenger services trains have been reduced almost on all lines through-
-out British India, with the result that while passenger traffic has increased
considerably, the services have been reduced. By o reference to the report on
the Indian Rsilways and on comparison of two years 1941-42 and 1938-39—a
period just when the war broke out, with the present day conditions, I find
that the number of first class passengers have increased from 2,690,700 to
4,42,200 and second class paseengers have increased from 82,40,700 to 44,84,300.
Intermediate class passengers have increased from 94,26,200 to 1,24,43,900 and
third class from 8,12,87,800 to 38,79,31,33,500 from 1938-39 to 1941-42. This
increage is tremendous. The result is that this increase has resulted in
over-crowding as it is clear from the facts given about passenger miles. The
passenger miles have increased from 2,424 millions and 29 thousand to 4,050
millions and 239 thousand. This is an enormous increase. Without even looking
at the figures as reported in the official raport, but only referring to the personal
experience that each traveller has on Indian railways, we find that the upper
clase compartments are more crowded than their capacity permits. Similarly,
when we come to the inter class and third class passengers, we find themn
almost in every train standing with the doors of the carriages open and mustly
on the foot-boards, With this, I need hardly.say that the convenience which
the third class passengers were given or were conceded, after a long struggle
nnd after much agitation that we carried on on the floor of the ilouse %183
disappeareds altogether. Not only this, that the conveniences have wone. but
at the same time, we find that the accidents have increased on the railways.
T particularly refer to those accidents which are due to the falling «of pasen-
gers from running trains. It is now high time that we’should look into this
matter and examine the situation more seriously. -

Before 1 proceed further on this point, I may refer to the punctuality of
the trains. The percentage given in 1940741 ic 84-2 and it has been reduced
to 77.7 per cent. in 1941-42. This too requires looking into.

I now come to the main point of my cut motion. No doubt the Govern-
ment will come forward with the plea that on account of war, the rolling stock
is not available, locomotives are not to be had and, therefore, passenger traffic
had to be restricted. There is much force in that argument, and this side of
the House does appreciate that argument. But, I may remind the Honour-
akle Mgmber that since 1924, this House has been passing cut motions and



$29
. . .
tabling cut motions drawing the attention of the Railway Board&gthe; neces-
sity of manufacturing locomotives in the country, But the Railway Board

has been consistently ignoring the demand of the Opposition, on that point.
Today, they are wiser. They discovered that they could not get locomotives

from abroad. ) B
Mr. President (The Honourable Sir Abdur Rahim): The Housg will now

adjourn for lunch.. The -Honourable Member can continue his speech after

lunch.
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

v - THE RAILWAY BUDGET

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Syed Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair.

Sardar Sant Singh: Sir, before we dispersed for lunch, I was submitting
for the consideration of the House that the Government might say that the
curtailment in the passenger services in the country has been due to lack of
adequate numbers of carriages and locomotives in the Railways. No doubt this
is true, but is this shortage in equipment due to the policy of the Railway
Board which they have pursued consistently during the last ten or fifteen years?
The Opposition Benches have been consistently ugitating for arrangements to-
be made in the country for the manufacture of locomotives and for facilities to
be granted for the manufacture of carriages and wagons, but the Government
had never responded to the appesl till lately, when they started manufacturing
locomotives in Ajmere Workshops. But that work had to be stopped again
due to the war and that workshop was handed. over for the manufacture of
wunitions and other weapons of the war. May I submit, Sir, that the Gov- "
ernment will admit now, or will they not admit, that their policy has not
been what it ought to have been and it %as not promoted the interest of the
vountry so far, and that they have lacked that imagination and vision which
goes to make wise statesmen and good Governors? I onMy remind them of .
this so that they should realize the folly in which they have been indulging
in by the conditions which the war has brought about in this country. The
reason why we want that this hard$hip in the transport system should be
reduced at any rate, if not done away with entirely, is that it is for them to
examine the situation and it is for the Railway Board to find out ways and
means. They must realize that the public is suffering on account of this. The
slogan which the Railway Board have adopted since the war began ‘‘Travel
Wken You Must™ is a poor comfort to the traveller when he dnds hiraself
surrounded by inconvenience and hardship all-round. They cannot sit idle end
say that we tell vou not to travel and if you.travel you must undergo the
hardships. This is no logic and no argument for the hardships that the publio”
has to undergo after investind such large sums in the Railways of this
country. It was said, Sir, that we are keeping up the high railway fares with
charges and sur-charges over the railway ticket because we do not want to

discourage travelling. s
pOi;hevnonounhlo Sir Edward Benthall: Sir, T thought I had dealt with that

Sardag Sant Singh: I will only make & pussing reference and then rroceed
on. I will say that this too is not a convineing- argument. Therefore, I will
request the Railway Member—and I must remind him that he is not an
official, he is & non-officigl; his right place should have been on this side of the
House and when he has gone on that side of the House he represents the
:fc&rggﬁic:los;e atrlludanas'gt‘;fhthhis sympathies will be with the views of the non-

wi e views o ials—i
you to find out a solutipn of thig difﬁzgft;.mcmls tnd: therefore, T appoat to

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): But he can do nothing. N



830/ LEGISLATIVE ASSEMBLY o [28rp FEB. 1945

Sardar Sant 8ingh: I think he can. He was taken as a non-official on
account of the sympathies which he hes for the non-official views and for that
purpose we cannot say that he has got bad surroundings or vicious surround.
ings and, therefore, he cannot do anything. ~He hav to rise above these
surroundings and find out a solution for the difficulty which is facing the
country today. '

Mr. Lalchand Navalrai: Whose salt is he eating?

Sardar Sant Singh: Country's salt; tax-payers’ salt und not the employers’
salt. Therefore when I move this motion, T do not want to censure the Gov-
ernment but I want to concentrate their attention on the question that the
public is very keenly feeling the hardship. ' .

The second' point to which I particularly want to draw his attentidn is the
punctuality of the trains. The trains do not come at right time on the stgtions,
with the result that more often than not the connections with the :main line
are lost and people have to wait for over 24 hours in order to get the next
suitable connection.

Mr. Chairman (Syed Ghulam Bhik Nairang): Honourable- Member's time is
up.
Bardar Sant Singh: Therefore, Sir, I will submit that the Railway Board
shou{d seriously consider this question and do something for the relief of the
Ppeople. . .

Mr. Ohairman (Syed Ghulam Bhik Nairang): Cut motion moved:

“That the demand under the head ‘Railway Board' be reduced by Rs. 100.”

Dr, P. N, Banerjea: 8ir, in supporting this motion, T will' make a few_brief
observations. I entirely agree"with the view taken by the Government that ir
war time there must be some restrictions in passenger train facilities. But such
restrietions should be in the interest of war transport. We find, however, that
‘there has been a very drastic curtailment of passenger trains and this has been
done after the sabotage. Now that that trouble is over I would request the
Honourable the Member for War Transport to restore the position which existed
before the sabotage. Whatever restriction is necessary in the interost of war
transport should be maintained but it is not mnecessary to continue all the
restrictions which have been imposed since the 9th of August, 1942,

I should like to make a few further suggestions. On the East Indian Rail-
way there are Parcels Express Traing. I have often found that many of the
compartments of the Parcels Express Trains are cmpty, but the general public
is not allowed to board these trains between Mughalsarsi and Howrah. This
restriction should be done away with on two conditions: In the fitst place, you
may say that provided there is accommodation the general public will be able
to board these trains and, secondly, you may have :dnother condition that no
reservalion of bherths or seats will be made. Thep the second suggestion which
I wish to make is that there should be & continuous passenger train from
Howrah to Delhi and another from Delhi to Howrah. If that is done, the
congestion in the upper classes would be greatly removed and the congestion in
the third class compartment of the mail and express trains will also be greatly
reduced. The third suggestion which I wish to make is- that the Government
should consider the speeding up of trains to some extent now. After the sabot-
age the trains were slowed down because there was real necessity for such slow-
ing‘down. But now that that necessity has disappeared, I do hope we will yo
back to the position which existed before the sabotage. These are the three
important points and I hope they will meet the consideration of the Honourable
the War Transport Member. . i

Mr. Muhammad Azhar Ali: Sir, T rise to suppdrt this motion inasmuch as
I have seen it with my own eyes, aid I would refer to the Honourable Members
here who have been travelling in their own constituencies and in ‘other plases.
They must have seen the congestion and realized that the public are undoubted-
ly in very great trouble, especially the third class passengers, in getting seats
in trains.  Sir, I have seen with my own eyes women, men, and children hanging
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on'to trains' when they have left from one station to -another. ' Accidents,
too, have occurred, and the cause for all this is the war and the consequent
stoppage of passenger trains, Sir, with one stroke of the pen it is absolutely
possible for you to effect a remedy and you can do it. You have stopped pas-
senger trains, but what have you done for the accommodation of these people
who have become accustomed, now for a century, under British Rule of moving
about in trains. * ‘

Sir, 1 will curtail my speech and say that there is no favourable eondition
created by the Government for the -poor people to travel. It may be very easy
for the rich to travel from here to Bombay or Calcutta, but what arrangements-
have you made for the poor? I ask the Government to reply to this. Even
the condition on the roads ie not good. There is no petrolr There are no other
transportable faeilities in the country. Now, if petrol is not obtainable, if
autoriobiles are not allowed to be constructed, I ask, what have the Govern-
ment done during all these days for the convenience of the people, and especial-
ly the third class passengers? .

My friend, Dr. Banerjea, wants that I should curtsil my speech, and so I
shall conclude.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urben): Yes.
The Honourable Member wants to reply. ' .

The Honourable Sir Edward Benthall: I can assure the -Honourable the
Mover and his supporters that we in the Railway Department have the greatest
sympathy with passengers. The reason why they travel in discomfort is not of
our making. We have to deal with the situation as we find it. We also travel,
and not nowadays in saloons. We ourselves travel and see the conditions in
which passengers are travelling, and I can assure you that it gives us uno-
satisfaction, N '

There .is no question, of course, about the overcrowding. There are two
ways of meeting it either by putting on more trains or having less passengers.
I think sufficient has been said in this House since these debates begun to show
what extreme difficulty we have in moving all the traffic that has to be moved.
We have tried the other expedient of endeavouring to persuade passengers to
travel less. We are, in fact, in an impasse between those two methods of cor-
recting the present position, because neither can we put on more trains nor can
we persuade passengers to travel less.

We have, however, gone very slowly about this process of reducing passenger
trains. Right fromn the beginning of the war plans were made for a 25 per cent.
reduction, but the action taken in reducing the passenger services has been very
gradual and we have taken whatever steps are possible, e.g., cutting off restaur-
ant cars from trains and putting on extra lower class compartments, to atternpt
to meet the hard conditions of the lower class passengers. But try as we will,
it is almost impossible to rectify the position in the present state of the war.

I should perhaps say one or two things as regards this shortage of wagons
and locomotives. We hear much of this shortage, and indeed there js a short-
age. But it comes not 80 much from an absolute shortage of locomotives and
wagons as from an excess of traffic, which has arisen out of the war. I think
wo can say, roughly speaking, that prior to the war the wagons and locomotives
were adequate for peace time traffie. I do not personally think they were quite
adequate, but generally speaking they were reasonably adequate for pre-war
conditions, and the shortage has arisen now entirély owing to the war.

Maulana Zafar Ali Khan (East Central Punjab:- Muhammadan): Is the
s}}ﬁr?tage of wagons due to paucity of funds, or want of materials or the want of
wi

The Honourable Sir Edward Benthall: To a certain extent shortage of
muterinls: not to shortage of funds nor to lack of will. I should also correct. I
think for the second time today the statement that wagons have not been made
in the country. They have, of course, been made in this country for Yery many-
years out of indigenous materials. . .
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Sardar Sant Bingh: In the begi::&n.ing they started it and then t.hey-st.opped.
. crs locally and again renewed them. .
the'.l'(;:;l go]nourgble Slragldwu‘d Benthall: 1 think. the iron and steel were re-
.quired for other purposes. o
" In conclusionpl all:t'nould say that it is almost impossible for us to improve the
lot of passengers at the present time. I said so frankly in my . Budget speech.
Once you cet behind, once there are arrears of traflic, arrears caused by cycloues,
by the rebellion, by recent incidents in Calcutta, and so on, it is e_axt.raordmanly
.difficult to catch up, and, I am afraid, that these restrictions will have to be
maintained; but I.will say this, that I will inquire most carefull u_lt.o those
.areas where the curtailment of passenger traffic is causing the most inconven-
ience to passengers, and I will also look into thecase mentioned by Dr.
Banerjea regarding the Parcel Expresses; but I think he will find that l.ha_‘ cor-
riages to which he refers are carriages which gré not put on at all for passenger
service but which are returning to other parts of the country for operational
purposes. T must oppose the motion,

Mr. Ohairman (Syed Ghulsm Bhik Nairang): Now, it is the turn of the
European Group to move their motion, .
* Post-War Reconstruction. _
Sir ¥. E. James (Madras: European): 8ir, I beg to move:

_ “‘That the demand under the head ‘Railway Board’ be reduced by Ra: 100.»

* I inake no apology for returning to this guestion of reconstruction. after the
“war. 1 was very much impressed when I attended a meeting of the Indian-
Ruilwuys Conference Association by a specch delivered by the President, Mr.
Laughton, and also by the reply to that speech given by the Honourable Mem-
‘ber. 1n that speech, Mr. Laughton stressed the utmost importance now of con-
sidering post-war reconstruction with regard to three matters, (1) rationalisa-
tion of transport, (2) rolling stock, and (8) what he described as staff welfare,
T am going to put to my Honourable friend, the Railway Member, a four-point
programme, and I shall deal with two points, leaving 'my colleague Mr. Stokes
to deal with the other two: (1) the rationalisation of transport, (2) the re-
construction and betterment of railways, (3) a comprehensive housing pro-
-gramme for labour, and (4) the question of the future control and management
of railways.

In his reply to Mr. Laughton, the Honourable the Member for War Trans-
port—not for Railways, let me remind the House, but for war transport, which
means the successor during the war of the old Communications Department,
.covgring all forms of transport at present on the ground,—shall I say—he seemed
to indicate that it was not possible to.do much about these matters during war
time. He threw back Mr. Laughton’s proposalg at the General Managers and
said that what they should do would be to write letters to the War Transport
Member in their odd spare moments, making any kind of suggestions that they
eaw fit—when in restaursnts, railway cars, travelling on their bicycles, to and
trom their "offices,—in their spare moments; and he concluded his speech with
:an unususally rhetorical passage when he said that the ball was at theip feet.
Ar I woant to prevent that ball eventually being kicked into the wastepaper
‘basket, I want to carry this question a stage further. Let me deal with
rationalisation of transport and the future control and management of railways.

. T admit that it is difficult now to anticipate post-war conditions; but there are
-certain facts which stare us in the face today. One is that 33 per cent. of all
the cavalry and infantry units have been trained to a trade and that a very
large number of these have been trained to the operation of mechanical trans-
port. Therefore, after the war there will be encrmous numbers of transport
vehicles and trained drivers and mechanits available. What are you going
to do with them? The problem which will confront the country and in parti-
cular the railways can be dealt with by one of two ways. The first way would
be to lgave them alone and allow conflicting interests to fight it out. The
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secomd way would be to begin to plan for it now, und that is the method 1
suggest. BSurely, the experience which has been gained during war time by
the War Transport Department itself in the rationalisation of road, rail and
water communications should not be discarded. I realise that this . means
close co-operation between the Centre and the Provinces; but I suggest that pro-
vinces should now be asked to prepare extensive road construction-and better-
ment programmes ready to be put into effect after the war. Heaven knows
such a programme is badly needed. As long ago as 1928, the Development
Committee reported that the development of railways had outstripped that

. of roads; and I saw some calculation recently to the effect that, assuming that

all earth roads and cart roads are made navigable in all weathers, in British India
there would still only be one mile of road to three square mileg of area; whereas
in the United States, where the number of roads is not enormous under modern
conditions, there is one mile of road to every one square mile of ares. Now,
it may be asked by my Honourable friend, what has this to do with railways?
It has everything to do with the railways. Both roads and railways are national®
assets; therefore they really ought to grow together; they are complementary,.
one to the other. ']*yllme roads should really feed the railways, and not deprive
them of their just traffic. Similarly the railways should serve the roads and not do.
their best to drive motor transport off them. Thus at the Centre, my Hon-
ourable friend’s Department has a vital interest in the road programmes of the
provinces. What does he know about them? Are any being prepared? If
they are being prepared, are they being studied by his department? How are
they going to finance them? What about a rupee loan for the development
of India’s transport, both road and rail, after the war? I understund that,
before the war a little over six crores a year were being spent on roads. When
I see railway finances and look at their depreciation fund of 84 crores and their
reserve fund of 9} crores, I wonder where is the depreciation fund and where:
is the reserve fund for the roads, all of which are suffering almost equal deteriora-
tion with the railways today. After the war, therefore, not only should there:
be money available for the restoration of the ruilways, but there should be money
available, from the gentre if necessary, for the restoration of the roads and for &
really comprehensive forward capital programme of road construction. Road
and rail are the two limbs of u single national transport system, which is as.
essential to the agriculturist in peace time as it is to the defence of.
the country in war time. That is a problem which the Railway
Board and the War Transport Department should be studying now; and it will
not wait until after the war. . ' o
The second point I wish $o touch on is the future control and management
of the Railways. Although the Federal provisions of the Government of India
Act are technically in suspense, swe are informed on no less authorities than the
Muslim League and the (‘ongress, thai they are in fact us dead as Queen Anne
or Cleopatra. Presumably the same applics to the Federal Railway Authority
which has never been established, and to the provisions r®ting to thas hodv. F
should like to ask whether the Railway Bourd have any idea as to whether it
will ever he established. During the: last few vyears they have acquired u
number of railways previously operated by companies. What js the future
organisation of the Railways to be? India has built up an enormous State
enterprise. Consolidation and State management obviously have certain advant-
ages but there is such a thing as the ‘‘penalty of beixig big"’. Bureaucracy
never ran a business efficiently in its life, never can and never will. Railways
are a big business whose motto, we- are told, is service rather than profits.
Service itself depends upon efficiency. The Railways should maintain their
identity and their competitive character. But, how to achieve that, when thev
are controlled by the State? Perhaps the .best method would be through the
establishment of a statutory body under legislative control as to ‘principle and
policy but free to operate as a business organisation supported by the resources
. L]

3 p.M,
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[8ir F. E. James.] -
of the State; as a public utility company, whose vbject is not profit for its share-
holders but cheap and efficient tramsport for its citizens and their: trade and’
commerce. What is to bé the relation of the Ruilways to the Legislature of
the future? I suggested last year that the question of a wholesale revision of
the Convention of 1924 might well be undertaken now or, at any rate, pre-
parations might be made for that imquiry. In-iny view, quite apart from the -
financial provisions of that Cenvention which arc bound to come before the
House in a few duys time, there is need for reconsideration of the other provi-
sions. The Railways are related to the Legislature through two statutory bodies,
the Standing Finance Committee for Railways and the Central Advisory Coun-
cil. I have very little quarrel with the Standing Finance Committee, which
is the watch-dog of the Legislature; but I have always felt that the Central
Advisory Council for Railways performs very little service indeed. It consists
of Members of the Legislature, but it cannot and does not commit the Legisla-
ture. What, I suggest, is needed is a Council consisting mainly of represenia-
tives of comnercial, industrial and rural interests and of the travelling public,
which, in a sense, would be u counterpart of the Local Advisory Comniittees
in the provinces. That was indeed the recommendation of the Acworth Com-
mittee which somiehow went off the rails when the matter came before this
House some years ago. Such a body might meet twice a year, not during the
hustle and bustle of a legislative sesgion . . . . -

Mr. Chairman (Syed Ghulam Bhik Nairang): The Honourable Member’s
time is up. T ' .

Sir ¥. E. James: Such a body would be far more useful than the Central
Advisory Council whose activity only seems to reach its peak at the time when
the question of the election of its members to Local Advisory Committees come
up before them. . .

These are parts of a plan which will now be. T hope, filled in by my Honour-
able Colleague. T suggest {hat if some effort is not made now to prepare that
plan the Railways and the War Transport Department will find themselves in a
very difficult pesition when victory does come. The energies and experience
stored up now will be wasted and chances of reconstruction lost. Sir, 1 move.

Mr. Ohairman (Syed Ghulam Bhik Nairang): Cut niotion moved:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr. Muhammad Azhar All: T wish to say something about this question of
reconstruction. I entirely agree with my friend, Sik¥ FE E. James, that we
should consider something ahout reconstruction after the war. One does not
know when the war will end. One does not know whether at the end of the
war we shall be able to carry on our Railways and its management as we are
doing at present. The Railways have been the greatest concern of the Gov-
ernment of India from the very beginning and it is still the greatest concern
of the Government of India not only for war purposes but also as & business con-
pern. The' step-mothefy treatment which has been given {o the Roads and
waterways is a matter, which, I hope, will be taken up when the reconstruction
scheme is. presented to the country. It is said that the Railways are a great
agset. The Federal Railway scheme and the Federation have gone into the
imbo, We cannot discuss them today and to discuss them would be absolutely
tutile. In Europe, of course, they are trying to bring out schemes of reconstruc-
fon but one cannot be mure here what will happen todav and tomorrow but I
hink that if the Government really takes it up, as Sir F. E. James has
uggested, then funds will be available to carry out this reconstruction scheme.
vhen the time for it arrives. But, Bir, T would say that talk of it at present
» simply putting the cart before the horse. You have, first of all, as you say,
o win the war. Then you have to provide and keep your finances intact that
'ou may be able to spend more and more. Of course, I know that from year
o vear there is no deficit, but rather a surplus in the railways. We must thank
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not only the War Department that our finances have become so enriched, bub
we should congratulate the whole of the Indian public that have subseribed to
this result. Whatever schemnes are produced by Government or by other Mem-
bers on this side, to prognosticate about the future would be a difficult task, but
I support this reconstruction scheme, but though I should say that it will simply
be a matter which depends on what happens in the future.

Mr. H. G. Stokes (Boinbay: Kuropeun): My Honourable. friend and collea-
gue, Sir Frederick James, has dealt very ably with two of the points which seem
to us to arise out of the problems of post-war reconstruction, and it now
remains for me to say something about rolling stock and about housing labour.
By rolling steck I mean what I may term the miaterial reconstruction of the
Tailways after the war. I propose firstly to say something about track. It is
obviously of primary importance. You may have ample rolling stock for your
needs and ample locomotives but the service you can render is governed by
your track -capacity. I suggest that the war must have revealed many bottle
necks in the various systems where line duplication would solve great conges-
tion and difficulties, many cases where siding accommodation is deficient and
'many marshalling yards which are antiquated. Again, when track is relaid I
suggest that the long view be taken and that an ample margin be provided for
post-war industrial development. That this development will be on a great
scale cannot be doubted if one can judge by the last war, and Railways as the
servant of industry should be ready to play their-part. I suggest too that the
s;;lrategic lines will require reconsideration in view of the changed situation after
the war.

I would also say a word about electrification. Most Honourable, Members
‘must have admired, and in the case of Calcutta Members, envied the electric
services in Bombay and in Madras. I think it is reasonable to say that they
have revolutiomised life in those cities by enabling the class, whom in England
we call the black coated worker, to move out of the congested city into the
healthy country. Is it too much to hope that we may some day see such
-developments in Calcutta where the need is less acute? '

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): All these people sitting at present on the Treasury Benches have no
imagination.

Mr. H. G. Stokes: A nét work of suburban lines radiating from central

Caleutta would open up new suburban areas in outer Calcutta and solve what
is one of the most pressing probléms of the worker, that-of rent. The Madras
suburban services, I believe, pay the Railway very well, and though the initial
expense in Caleutta would be high, T do not see why the capital should earn
an unattractive interest. It may be argued that there is no hydro-electrio
power available in or near Cgleutta. That is so, but I think I am ocorrect in
saying that in Madras the power is steam-generated. :
. Then there is rolling stock wagons and coaching stock. The wagon supply
problem is difficult not only in war but also in-peace. India is & land of
seasonal crops, and so, of seasonal heavy demands upon transport. If you have
a supply of wagons sufficient to meet the peak of demand you may have a
surplus for another part of the year. I suggest a mean between surplus and
deficiency, an extension, if it is needed, of the present wagon pool and measures
to make sure that the percentage of sick wagons is kept low. The Wadgewood
Commission, I think, set five per cent. sick at one time ag & suitable target. Then
there is the question of wagon design which I regard as most important. I
believe there are a number of standard designs, but if one can judge by what
one sees, there must be a let of such-designs. If they can bé reduced, expense
will be saved by mass production and interchangeability between Railways will
be facilitated. T imagine too that the war will have taught designers a great
deal’ ill';le] rtfmper::i;1 of geight reduction.

I believe that there is already a standard third class coach, but i
from the Honourable Member’s remarks it is far from perfect. .to iudge
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'Mr. H. G. Stokee.] . . . o
t Lakshmi Kanta Maltra: We have not seen it. Where is it? .

Mr, H. G. Stokes: I believe, before I had the honour of sitting in this House
a standard coach was brought to Delhi for exhibition. ,

Pandit Lakshmi Kanta ﬁutra: Sample coach?

Mr. H. G. Stokes: Yes. o -

Pandit Lakshmt~Kanta Maitra: It has remained a sample, and it is kept
perhaps as a curio by the Railway Department there. _

Mr. H, G. Stokes: Tt surely should be possible for the experts of the Rail-
way Board, even though we are told that perfection is unattainable, to evolve
a design or designs of body suitable for all Railways and all conditions varying
though they are. If such bodies are then mass produced, some ‘of the saving
in expense which results can be applied to the provision of yet more amenities
for the lower class passenger. ) ) o .

For the upper class I plead for an extension of air-conditioning. 1 think
one can justly claim that air:conditioning has come to stay and that it is past
the experimental stage. o

Pandit Lakshmi Kanta Maitra: For You people. We have water-conditioned
carrisges. Water drips from the top of- these carriages. ’

Mr. H. G. 8tokes: It gives you comfort, cleanliness and freedom from noise,
and it gives, so I believe, to the Railways, an excellent return on their outlay.
Locomotives I*understand have an economic life of about 30 years and there
must be many now in use which are much older. Heavy replacements will
be needed. As in the case of wagons, I suggest as much of standardisation
a8 is possible, and I suggest too that design is of the very greatest importance.
We have heard with mueh pleasure the Honourable the War Transport Meni-
ber's assurance that the manufacture of locos in thig country will go ahead and
the greater the measure of standardization, the more efficient will be the work.
Boilers, I believe, have always been a difficulty and we should like to hear
if it will be possible to manufacture them in this country.

With regard to loco design, here again I suggest the greatest possible mea-.
sure of standardieation and that every oare be tuken to secure the best advice
wherever it may be available before amy design is finally accepted. The war
should bring a big advance in loco engineering and we should like to be sure
that India will share fully in the benefit of the lessons learned. . -

Now, 8ir, I come to housing and by that I mean not just quarters, but
all that should go with quarters—water supply, medical facilities and so on.
We in this Group are as anxions as anyone that the Railway worker who has
given such good service should benefit from the post-war reconstruetion. Dear-
ness allowance is, however, only & temporary megasure of relief whilst wages
increases given in the good times may prove too heavy a burden for an under-
taking in bad times. But good times or bad, we do feel that quarters on a
reasonable sgale are an amenitv which should not be lacking for the lower
paid employee. Big building schemes have been initiated in the past decade
but progress has been slow and we should like to see it speeded up as part
: of post-war reconstruction. I mentioned medical facilities as in our view
coming under housing and I would like especially to refer to ansi-malarial
measures. Before I retired from active business, I was closely associated with-
the Tea Industry in North East India. About ten years ago, we initigted such
measures on & group of our estates in a very unhealthy locality. Their results
have exceeded all our anticipations. Malaria has not been stamped out altoge-
ther, but it has betn so reduced that it has quite oeased to be a scourge. T
may mention thet the Assam Bengal Railway, ns it wag then, co-operated with
us in these successful experiments and I would like to see measures taken on
the Railways wherever mslarig is prevalent.

Pandit Lakshmi Kanta Maitra: Ask them to drive out malaria from the
Tmperial capital first. '
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Mr. H. G. Stokes: I think shey are trying in that direction. With modern
wethods, 1 believe, success is u certainty and us 1 have said 1  speak from
experience, .

In conclusion we realise thut the idess roughly outlined will cost money—a
great deal of money and L should like to reiterate the plea already made by
my Honourable friend and colleague, Mr. Chapman-Mortimer, that in these
good years the Railway Reserve Kund should be built up by generous al:loca
tions.

I support the motion. o

Mr. Muhammad Nauman: Sir, | would like to support the cut motion which
is before the House. It is & subject which is more abstract than concrete
and, as my Honourable friend, Mr. Azhar Ali, remarked, it i not so easy to
give any concrete suggestion un an abstract subject except that we have got
to have a wider imagination and a wider outlook for putting our house in order
when the war ends. When we talk of this, we can take into cousideration the
factors of developments which will come all the world over after this war.
We will have to keep pace with the scientific developments in the various
spheres and particularly in the channels of transport including railways. It
will be batter if we try to find cut & scheme or make inquiries about a scheme
for the electrification of the railways in the country on a larger scale than we
have at the moment. The Honourable Memnber who preceded me has already
stressed this point and 1 hope the Railway Board will take into consideration
all the methods of developinents that they can adopt in this direction after
the war and also consider how they are placed now and how they may be placed
after the war.

Next, we have got fo take into consideration-the automobile competition
which will become more intense after the war than what it was when the Motor
Vehicles Act was brought into operation to stifie the bus service and to give
facilities to the railways. With the flow of pelrol and probubly a cheuaper
automobile beirg available in this country if we at all develop the motor industry
here, probably the Motor Vehicles Act as it is today will not be able to save
the railways from those losses which it might envisage by competition. That
is also & subject for serious consideration and these things should be taken into
consideration with wider outlook and broader imagination. Then, there is a
feeling in the country and in the redponsible quarters that after the war the
aerial service may develop and may become a great competitor of the railways
so far as the higher class passenger service is concerned. That situation has
also got to be taken into consideration and full inquiries made on those lines
so that after the war the Honourable Member in charge of the Railways may
not come before the House and say that they were not prepared for these con-
tingencies. This has always bean the cgse during this time when the Railwady
Board came out with plea that they mever thought that a situation will arise
when they will have difficulties of transport or difficulty of locomotives and so
on and ro forth. We want to warn the Honourable Member for transport and
to tell hu.n that this is also a factor which should be given a serious considera-
ton.  With the development of science and the serial development all the
world over, probably India also will have to face that situation. Unless the
Railway Board is prepared to take these factors into consideration and try to
evolve a scheme which will be able to meet that situation, I am afraid, we may
again have a series of deficits worse than what we had jn the year 1986-37.
We will not then be able, I am afraid, even to get as muech as to pay our
interest charges. -

Then, Sir, I do not want to dilate on the points of housing and other things
which have been touched by other Members. T have only tried to give a picture
of the things that we may have to face when the post-war period comes and
the Railway Board ought to he prepared to meet all conceivable contingenecies.

Certainly it does involve immediately the question of better amenitieg for
the people concerned and better facilities for travelling on more economit lines.
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Naturally, when investigations ate made these factors will huve to be considered,
8o I need not dilate on what particular facilities should be introduced in the
first class and second class and Inter and third class and how many trains
should be made to run. - 1* am just trying to hint what may be the position
and that the Railway Board should consider all these points seriously.

There is another factor which I should like to point, and it is this: by
abolishing some lines and by removing even line rails here and there on railways,
(Government have reduced their capacity and I hope after the war they will
think of re-establishing their net work and they-should rather ¥y to bring it
to a far more better position than what it had been. The greatest consideration
which a passenger muy have is that he may reach a certain destination with-
out much inconvenience or without change involving disturbance during night’
time particularly. 1f on these small lines connections are not established, the
result wil be that automobile traneport and road service will be again preferred
and will probably carry more passengers, affording more facilities to them than
the railways, which may leave them at a certain place where they will have to
wait on for hours und hours. These are the few points which I wanted to
bring to the notice of this Hlouse and the Railway Board. @ With thcse few
observations 1 support the motion.

Pandit Lakshmi Kanta Maitra: Mr. Chairman, I am sorry I could not be
present in this House when this motion wus moved. I have missed the speech
made by my Honourable friend the mover. As I can see it now, it must, have
aroused the imaginative faculties of Honourable Members with wild dreams of
the future. From the remarkable speech was made by Mr. Stokes, I had a
glowing picture of the future system of railways before me with air-condition-
ing all round, with big building programmes, speeding up of construction,—I
do not know whether he meant sky-scrapers—by . big buildings,—electrification
of suburban railways near about Calcutta, granting of better facilities of travel
on the lines of Madras and Bombay systems, to whom, I do not know; greater
allowances to railway workers—by railway workers, I do not know what he
meant, what category of human beings, black or brown? Sir, all these things
we have heard. The tragedy of the thing is that we have not taken a realistic
view of the position. He has been at paing to discuss the post-war reconstruc-
tion of Railways in this country. But is all this going to be done by this
rotten burerucracy ruling today? Or, is it going to be done by a system of
Government which is broad-based on the will of people?, Who knows? It is
not in our hands. Ts there going to be a national Government which will take
up all this programme? Nobody can say what is in store for the country.
We are in the midst of a devastating war—a war which has already run more
than three years and the full cycle hgs yet tb run. What will be the condi-
tions of this country after the war, we do not know. You are speaking of some
fresher and more comfortable systems to be adopted by the public "utility’
services,. but you have nothing to say®about the safeguarding of the -national
interests of this country. Certainly . people who have the intersst of their
country at heart, patriotic people fired with imagination and national ideals’ for
‘service of this country can achieve a lot. As I do not see before me even the
dim vision of a change in this rotton and tottering system of administration.
all this talk of reconstruction, so far as I am oconcerned, is of no use. Read
the wholg history of the railway administration in this country, take a dispas-
sionate view, vou will‘ﬁnd considerable volume of opinion of economisfs in this
country that the Indian railways are overcapitalised. My Honourable friend,
Mr. Chapman-Mortimer quietly shakes his head. Is he prepared to tell me
that it is not overcapitalised? .

Mr. T, Chapman-Mortimer (Bengal: European): Yes.

. Pandit I..lkl.hmi Kanta !ﬁ““i 1 hope he will make a speech and convince
me. Tf he is prepared to .give me that assurance I will immediately resume
my seat. Look at the Railway Stations of Lucknow, Cawnpore and Poona.
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All these have been built up by hundreds of thousands of rupees. But look
at the condition of the third class passengers’ shelters. My Honourable
friend, Mr. Chapman-Mortimer, has never had the misfortune of entering the
third class waiting hall. Look at the hardships and inconveniences which a
third cluss passenger has to face at the third class counter in railway stations.
Has there been any improvement in the third class counters so far? Look st
the rest rooms for the big people in these big stations and look at the waiting
halls meant for passengers travelling in third class and inter class. We have
been putting questions after questiohs about the grievances of third class pas-
sengers; we have been moving, year after year in this Assembly, cut motions
for greater amenities and better facilities to the third class passengers who are
the real customers of Railways and who keep their lines* going. We were
given to understand that a new and improved type of third class carriage would
be introduced in this country which would remove our main -ground for agitation
ageinst the railwaye. I am told that one such bogey or carriage has been manu-
factured and put up for show. ‘T hope Sir Edward Benthall will create a Rail-
way Museum out of the huge profits earned by the railways during the first
year of his office and preserve this coach as a piece of curio to be admired and
cherished by his successore in the Railway Administration.

Again, take the question of catering to the passengers. Look at any decent
train, the Frontier Mail, the Delhi Mail, the Delhi Express, there are excellent
Restaurant Cars provided in these trains which are used only by the higher
class passengers like my Honourable friends, Mr. Stokes? Mr. Griffiths and
also perhaps by some Indians who are sufficiently civilised and anglicised.
But look at the thousands of people travelling in third class. Look at the
tyranny to which they are subjected at the hands of.the vendors at all stations.
You make complaints, you ery hoarse, but the thing is going on. The Gov-
ernment simply say, our reports are all right. A nose-gay or a rose in the but-
ton-hole is all that must please you. If that will not please you, then you are
a perverse' lot, you have no aesthetic sense. You teke any aspect of the rail-
way administration, the same thing is there. Of course, you have today that
omnibus excuse, the war. 8o, all sins of omission -and commission are cover-
ed by this war pretext. But the war came only four years ago. We have had
our own experience of the railway administrations before this period. T, for
myself, have nothing before me to encourage the hope that so long as this
body of persons govern this country or this system of administrafion continues
even a fraction of these schemes or even a fringe of that dream is going to be
realised. Yes, T do realise that occasionhlly it is necessary, it is refreshing to
launch out into imaginative flights. Do fhat by all means as a relief from the
grim distress through which we ure passing. But if you mean business, let
us not have this tall talk when you have not a word to say about the future
governance of this country. I see no hope for the future of my country. We
have tried these people, but we have found them wanting. We have +tried to
bring them to their senses, we have tried now und then to make them under-
stand the national view-point, but we have failed. Tt is not once thWat we
pleaded before- them for the construction of locomotives in the:country. Year
after year, we passed Resolutions drawing the attention of the Government to.
the locomotive position of the country. ‘“Oh! no, they cannot be manufac-
tured in India’’—was the usual reply. Today this trouble in transport is entitely
due to lack of replacements. My Honourable friend, Mr. Stokee, comforted us
by saying that the construction of locomotives was going ahead; yes, so far
ahead that you cannot even dimly visualise when your locomotives _wnll be
turned out from Ajmer or Kancharapara workghops, notwithstanding Fhe
reports made by experts. What is the use of drawing such a rosy or :glowmg
picture? You made systematic default in every respect. You have dehberq@e-
Iydignorpd our advice. It is not at all surprigsing that you should come to.gnef
today. '
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Therefore, Mr. Chaitman, while I sympathise with my friends in their
poetic phantasies and fanciful pictures, I regret 1 can not be enthusiastic ubout
this motion. If I do not directly oppose it, certainly 1 can not support this

motion,

Maulana Zafar Ali Khan: Sir, this problem has been discussed from various
angles of view. Most speskers have tried to peep into the future. I
am afraid, they have not been able to lift the veil.. My Honourable friend,
Pandit Lakshmi Kanta Maitra who spoke just now is very despondent. —Ha
struck a pessimistic note and I am afraid, I will have to join with him. What
the future will be, we ‘do not know. Those who signed the Atlantic Charter
assured the world that after this war was over and the democratic' countries
won the final vietory, this world would be a place worth living. For whom?
For the people of Europe, for Poland, for France, for Yugo-Slovia, for Greece
and for all the smaller countries in Furope which are now under the heels of
Hitlerism. But will India be allowed to take a share in that pleasurable life?
I am afraid, no definite answer has been given to this question up to this time,
although individual Americans and Englishmen have occasionally assured, us
that nfter the war was over, India will have her place in the sun. From that
part of the House, from the European Group, my Honourable friend, Mr.
Griffiths, reminds us of the promise he made on the floor of the House definite-
lv that at least aftey the war, if the British Government do not concade the
right of self-determination for India, he will be the first to raise the standard
of revolt, und yesterday when I again reminded him of this promise, he said,
“I.am going to renew my promise’’. 8o after this war is over, what will be
the condition of India; that we do not know.

So far as the Railway Department and the amenities of third class passen-
gers are concerned, for the past 40 years, we have been watching the lot of
third class passengers with feelings of great disappointment. Our Railway
Departiment has heen assuring the country that they were going to do some-
thing for the poor third class prisoners, I mean third class passengers. I
think T was right when T said prisoners. There was a time when third class
passengers were supposed not to have the capacity to answer calls of nature
while ‘they were travelling. There was no lavatory. There was a time when
third class passengers were supposed to ‘travel each in a space three feet
square, even for a journey covering a distance of 2,000 iniles. All this time,
the poor third class passenger was supposed not to go to sleep. Even now, rail-
way trains are packed like sardines. I have seen passengers hanging on 4o
railway foot boards and some of them fall down and accidents occur. The third
class passenger, if he is interested in the future. expects the Railway Mem-
ber to do something for him. The question of questions is whether the 4hird
class pageenger who pays crores and crores. of rupees to fill the coffers of the
Reilway Department, is going to get further amenities or not? That - ie
the question of the future. The future will take care of itself.
We must talk of realities, talk of the present. At the present
moment our plight, so far as travel is concerned, is very iniserable.
My Honourable friend, Mr. Muhammad Nauman, while making his speech,
pointed out that after this war was over, a new world will be shaped and in
that new world, the railways will have very little space. There would be
seroplanes and people would be travelling by aeroplanes. He is right to a
certain extent. After the war is over, the big magnates, the rich people who
are now travelling in first and second classes will have small aeroplanes of
their own for going from place to place and the railways will be left only to
third class passengers. Tt is for the present administrators of the Railway
Department to see to it that after the war, if not now, something will be done
for the third class passenger for which we shall thank them. With these few
words, T cannot say whether, T support the motion or T want it to hé talked
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out, but still I have some sympathy with those who are optimistic enough to
think that after the war is over this world will be a place worth living.

Dr. 8ir Zia Uddin Ahmad: Sir, I was engaged in the work of ‘‘reconstruc-
tion of India’’ in some other conference, but 1 thought that this cut motion is
more practical than the general talk on the reconstruction of India after the war.

As far as the Railways are concerned, I think, this is just the time when
we ought to make a definite plan for its future working. My Honourable
friend, Maulana Zafar Ali Kban, said that the Railways will have very little
part in the transport system of the country compared with aeroplanes and
other forms of transport which will come into existence. Never mind. What-
ever the position of aircraft may be, the Railways will always hold their own,
and they will always occupy & very prominent place in the economic life of the
country. T think, it is very desirable thaut we should now discuss not only a
cut motion but by means of committees, conferences and resolutions, whatever
future plans about running the Indian Railways will he. What' will be the.
position of Railways in the competition that will become  more complicated
later on on account of the appearance of aircraft? We have one competitor
now iu automobile; we will have a secand competitor in the form of aeroplanes.
But in spite of that T think the Railways will hold their own, and we should
try to make these Railways efficient and really useful to the country and make
it a transport of public utility.

In the first place T would like to mention that though we have sevarated
the railway finance from the general finance, this separation ought to go still
further. What we have got at present is not sufficient; the separation must be
taken a little bit further, and though it is not very desirable to discuss the old
hackneved question of ‘‘railway authority’’, but those are very convenient
words and T would like to use them though the connotation will he very differ-
ent. I think wé ought to make a small group of people, which you might call
for the present ‘‘a railway authority'’, which should be appointed by the
Indian Legislaturc which will be responsible to the Legislature, and, I think,
it is not fair to include this Railway Administration in the Act of the Parliament.
The Parliamént may lay down certain broad principles of administration, but
the details of the administration of Railways ought to be left to this country.
So, T think, we ought to make a definite plan for our Railways to adopt as
soon as the war is over, and the first thing we ought to. decide is the constitu-
tion of the body which will govern the Indian Railways and T am very keen
that it should be a small statutory body created by the Indian Legislature and
which should be responsible to the Indian Legislature for all the work so that
the Legislature may be relieved from the day to day administration. What we
discuss on the floor of the House are small matters; for instance, about the case
of one man who was called Allah Baksh when he was first appointed but after
18 years it was found that his name was not Allah Baksh but Allah Baks (that is,
with “‘seen”’, not “‘sheen’’) and then he was dismissed on the ground of false
personation.. And I pointed out to 8ir Andrew Clow that when he first came
to join as Magistrate he was called ‘‘Hazur Magistrate Kallu Sahib’’, but later
on he became 8ir Andrew Clow (Clow when written in Urdu script also reads
Kallu). But that is not false personation. T related this small incident to
show that these are the small matters which we discuss on the floor of the House
aboyt appointments, pay, dismissal, etc. of personnel, whereas these small
matters ought to be discussed elsewhere and this Legislature should only dis-
cuss and decide broad questions of policy and see that the Railways really do
useful work in the country.

The other thing on which the Legislature must keep a proper control. is
rates and fares. This is a very important question, Our Railway Adminis-
tration has got no definite principles. On one fine morning the predecessor of
my Honourable friend came up here and said he had raised the rates and fares
by two annas per rupee, but for what reason and for what jnstification was not
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wmentioned on the floor of the House. This is a very important thing which
the Legislature must keep in its own hands, that is, the question of rates and
fares and it cunnot be left to’any other authority. Thav is one control which
the Legislature must always have in the interest of the people snd in the

interest of the trade.

The other thing in which we arg interested is that we do not want to have
so many different units. There are 13 first clags railways, and so many second
class railways: Over 300 different administrations and a very elaborate system
of account-keeping. One-third of the persons are employed to keep nccounts,
one-third are employed to check those accounts and only one-third are engaged
on administrative work.  This kind of division should be avoided and we
should run the whole Indian Railway systemn as a single unit.- Some people
may argue that this is a very big unit, but may I point out that the total
miluge of the Indian Railways is ‘approximately the same ‘us the total milage
of Germany, but in that case it is a smaller country wnerens India is a bigger
country. But it can‘be managed. See what is happening in America. That
is a much bigger country. We can run it as a single unit, administered by o
statutory body which ought to be created by the Indian Legislature. If some
kind of unit is to be adopted on account of the vastness of the country, we can
do it in four units, as it is done for the Army, namely, Southern Command,
-Eastern Command, Western Command and Northern Command. We can
divide into four units and appoint four General Managers.

The other point you have to consider is that as soon das the last railway has
been purchased, which will be in 1951, we should make all these railways form
part of one solid unit, and the present division and sub-division should be
ubolished altogether. That is one improveinent which we should make and we
must plan for this administration now. This is the time when we ought to
work on it. At present we have got three orgunizations, namely, the Railway
Board, the General Manager’s organization, and the Divisional organization.
The last one is a third wheel to the cogch. I think, we should have two bodies
to run the adminisfration: A central body with full responsibility’ and divi-
sional system; or put the entire power in the hands of the General Managers,
and under them we should have the divisional organization. In any case, we
should not have three authorities; two are indispensible, one to lay down the
policy and the other to administer it. But we have got at present three bodies
in which there is a very great conflict of division and duplication of work. This
should be considered carefully now so that as seon as the war is over, we should
revise the entire machinery and in place of three bodies have only two. .

The next point we have to decide is the administration of workshops and the
manufacture of rolling stock. The experience of the present war has taught us
that we cannot always rely on foreign countries. It is very desirable that ‘we
should get rhaterials from other places, and I wish that every country should
specialize in producing those articles for which the country is best qualified by
virtue of raw materials. But since war conditions may arise at any moment
it is very desirable that we should be as much self-supporting as possible. Of
course, this House has been pressing for years that we ought to manufacture
engines in this country. We now realise that it was & mistake to
have postponed that idea indefinitely, and T think it is now time
that we should think out a plan for manufacturing all the items and all ge
parts which are necessary for the construction of engines, coaches and wagons
We can make a plan at present for the improvement of workshiops .

The next thing which still requires consideration, and the time is not ver
fit for it, because we cannot, at present, possibly give effect to it, is thz
question of gauges. There is an enormous economic waste in this.- ,We have
four or five gauges in Tndia, and this is not very desirable. Take the broad
gauge. - The breadth. of the coael: in not broad-enough for the gauge we allow,

4 P.M,
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1 think the present width is quite sufficient for the linglish and  Awerican
gauges. 1f we have the Americun gauge ihat is really good enough 1or wbe
width which we have got. 1 think the present wastage 1s very substantial.
This is one of the probiems which we ought to consider and discuss when we
have got leisure to do it, and give effect to it as soon as the war 18 over.

The next thing which we ought to cousider is whether we should have rirst,
second, intermediate, and third class carriages.  Why not have two simple-
clusses: the upper class and the lower class. Of course, many other countries
have tried this experiment. 1 know some of the Continental countries have four
classes: In England we have only three. :

Dr. P. N. Banerjea: On, some railways only two.

Dr. Sir Zia Uddin Ahmad: Only on those railways which huve connections
with the Continental trains are there first, second and third. Otherwise there
are only two classes—first and third. What is the difference? A new carriage
is called first class. If that becomes three yeurs old it is converted into a third
class carriage. o there is really no difference in comfort. One is a new
carriuge and the other an old one. The point-1 want to emphasize is that we
should think out how to simplify the various classes und see if we cannot have
only two.

yWe should also consider the question of foreign and:local booking. We have
u Tariff Board and I challenge my friend the Financial Commissioner to produce
a person from the Railway Board bofore me and I will see svhether he will be.
uble to answer correctly questions on coaching tariff on the different railways.
They are so complicated that one and the same article is put under nine differ-
ent categories by the different railways. Therefore, we should simplify our
coaching tariff also, and when we unify all the railways, this question of foreign
traffic and local traffic will not arise.

« The next question is that of finance. I think this is u very important ques-
tion. I think we have queer ideas of the finances of the Indian railways. 1
am of opinion that our Indian railways must be viewed from the paint of view'
of a business concern, and # such they must keep a reserve. I think that the
amount of reserve which they must build up, whenever the conditions Bre
favourable,.should be equivalent to one year's expenditure, viz., Rs. 75 crores.
This is the reserve which they ought to put down. The Railway Finance
Cemmittee recommended Rs. 50 crares. T thought it was too small. Even
Rs. 100 crores would not be too much. But T think Rs. 75 crores should be the
very minimum which we should set apart for the reserve fund, and after provid-
ing for the reserve fund we ought not to set aside a very large amount under the
false name of Depreciation Reservé Fund. I am not going to discuss ‘ this

further because the question will come up for discussion in connection with the
Convention of 1924,

) »

I should like to say that our funds should not be 1iixed up with the Govern-
ment of India finances. I think the funds of the Railways ought to be separated
from general revenues, not only in book-keeping but actually they should be
separate, like any other business. Suppose anything happens to the finances
of the Government of India! Then the finances of the railways will be separate
from the finances of the Government of India; at present though on paper we
are separate, in practice we are not, #nd I propose that we ought to separate

them, not iny on paper but also in practice. 8o this financial policy also re-
quires consideration.

These are points on which we can think very closely now, and if any eom-
mittee is appointed by the Honourable the Railway Member now to consider the
reconstruction of Indian raliways after the war is over, I ain sure that it will be
exceedingly useful and we can give effect to them as soon as the war is over;
because there will be a great rush then. We shall have to construgt many
railways on account of the great demand and we should be ready.
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M2, Uhairman (Syed Ghulam Bhik Nairang): The Hohourable Member’s
time 18. up. )

The Honourable Sir Edward Benthall: Sir, 1 accept the gentie rebuke of
my Honowswsble friend, Swr Frederick James, who ipd%cated that when the
Chsirmen of the Indisn Railways Conference Association put forward some
proposals, I put the ball back at his feet. 1 did, Sir, but that does not iean
that the Railway Department have not taken, and sre not taking, any action.
Indeed, at the vime 1 said that some work had been done in the lLailway
Board. But [ also added that without help we cannot possibly tackle the
whole problem without detriment to the war effort. That 18 the position still
loday. In the Raiiway Department we are extremely pressed for staff, staff
for direct war purposes, and it is not easy to find railway experts to stpﬂy
post-war problems in addition to thut. It is true that the qualities required
lor the two tasks are perhaps a little different, but nevertheless it is extremely
ditlicult to find the men to undertake the work which Sir Frederick James
would ask us to do. However, 1 welcowue his motion and 1 can assure himn
that the spirit is willing even though the flesh may be & Jittle weak. Kvery-
thing in the Railwuy Departmént nowadays has a tendency to be morked
imniediate or priority, and when it comes to post-war planning one must

confess that there is a tendency to put it behind the iminediate and priority
papers, N

I am sure, Sir, that the Honourable the Mover, on a eut motion on the
Budges at short notice does not expect me to give a considered opinion or to
make a pronouncement of Government policy. But 1 will try und tell him
some of the ideas which are passing through my head and that of the Rail-
wuy Department.

Railway reconstruction after the wur is of course part of a larger problem.
Reconstruction is indeed not only a Government of ‘India problem, but it is
a problem which is exercising the minds of the whole world; and, therefore,
we cannot solve it in isolation and we have to co-ordinate our railway plans
with the plans of other Departments of Gdvernment. Government have
set up a Reconstruction Committee—I believe they met last week—and I
think that the general impetus for planning of post-war reconsiruction on
reilways and elsewhere must largely come from that committee or from any
other organisation which may be set up to -deal with it. In saying this, I
am not trying to evade the responsibility of the railways within their own
sphere. Far from it. I am merely trying to indicate that the railway prob-
lems are very much linked up with all sorts of other problems of demwobilisa-
tion, reconstruction and so forth. The railways are alive to the need for work
on this subject; hut as I said just now, the war must be our 4rst care.
Whatever we do, we must not so divert our energies as to let.down the war
effort; but subject to that I entirely agree with the Honourable the Mover
that the gubject under discussion, in spite of what some of the speakers on
the other side have said about airy visions, is not an ubstract subject but
one of vital practical importance to the railways and to the country 18 a
whole, and the Railway Department cannot afford to let it go by default.

On the subject of rationalisation, Mr. Nauman and other speakers 19entioned
the air. He s perfectly correct. Tt is, I"think, quite reasonable to euppose
that in the .post-war period upper class passengers and postal services may
take more to the air. But there exists one consolation. If that is so, there
is likely to be in aerinl matters a high degree of organisation, and it will
probably be possible to co-ordinate air and railways more easily than it will
road and rail. I would not rule out the possibility of the railways themselves
becoming owners of air services. 1 do not know what my Honourable
Colleague for Posts and Air will say to that as T have not discussed it with
him. It is possible that he might consider that the air should take over the

vailways.
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‘On the question of provincial road policies, 1 am personally m entire
sagreement with the Honourable the Mover, and.those who supported him. It
is, of course, a subject primarily for the provinces themselves. It is a tremen-
.dous responsibility which they are facing after the war. They will have to
.ind work for hundreds of thousands of returned soldiers, as the Ionourable
.Mover has said trained in mechanical vehicies, and the probability is that a
;great many of themn will wish to take to the roads. There are also large
nunmbers of motor vehicles, as far as one can see, releasable from the army,
which can be put on those roads. Lf that is 80, 8 large respongibility rests
«on the provinces both with regard to the demobilisation and placing in work
of those men, and also in the development of provincial road policy. I niyself
fully agree that such a policy ought to be put in hand. T §

I was asked whether I kmew what stage provincial plans had reached. 1
do not knoy in detail. Road development is not in the War Yransport
Department, but I sm aware of the.fact that certain provinces have schemes
in hand and we are very anxious from the railway point of view to co-ordinate
with those provinces. From the point of view of the railways, the co-ordina-
tion of road and rail is a natter of vital importance. It must be viewed, mot
from the selfish point of view of the railways for the purpose of seeing how
much we can preserve for the railways, although the railway interest must he
taken fully into account. We must look at this problem from the widest point
of view, the point of view of the public benefit arising from a proper co-ordina-
tion of road and rail. ’

The railways in any such planning must, however, be regarded as & national
asset, as indeed they are; and it is in the public interest to see that that
asset is properly fostered, if only because government revenues are vitally.
interested. This matfer is largely one for the Governments of the future, but
it is duty of us, who occupy these Benches today, to prepare schemes for the
future, and 'I can assure the House that we will faithfully attend to that
duty. -

As regards the various phases of rationalisation: of road and rail, the
. House will recall that the Railway Inquiry Committee of 1987, the Wedgewood
Committee, advocaled raillway participation in road services. I think mysel!
that this iz one of the most promising features of road riil development. One
thing is quite certain. The experience which we have gained in the way of
co-ordinating rail "and road transport must be utilised in the immediate post-
war  period, and T also. feel that during the tranmsition period
when conditions in this country are bouhd to 'be very uncertain
and disturbed, the probability is that there will need to be & continnancze of
priority control, ut least for a period after the war in order that road and
vail may return. to normal in an orderly manner., - _ :

* As regards railway ownership, which I touched on just now, there ir in
«existence an extremely interesting experiment in road rail co-ordination on the
North Western Railway. They have formed a partnership with an experi-
enced motor operator to work a transport company which owns half the
licensed vehicles on n road of some 48 miles. the other half of the <vehioles
-are owned by the local motor owners’ union which voluntarily .grees to let
their vehicles be managed by a joint staff under the control of the transport
-company. In the case of the company, 60 per cent. of the capital is provided
by the Governor General through the (feneral Manager of the_N. W. R.. the
carnings are pooled. and distributed weekly on the number of trips rerformod
by each permit-holders’ vehicle. The same fares are charged hv the com-
-pany and by the permit-holders. There is no written agreement hetween the
company and the permit-holders and .each party has the right to call a

- meeting by giving a week’s notice to ventilate any grievances. This experi-
ment runs successfully; and this sort of thing augurs well for the future.

Although it is one experiment out of many, and othérs have failed, it.is the
-sort of thing whi.ch T think we should look forward to in the futurs. In
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other provinces attempts bave, been made to inaugurate similar schemes. In
Madras there was a very promising scheme which failed to xpatenahge owing
to the Provincial Government’s desire to ercourage local bodies to participate
in road transport which obviously vitiated the possibilities of ‘the railway which.
was willing to co-operate with the local motor owners.

[Ai% this- stage, Mr. President (The Honourable Sir Abdur Rahim) resumed.
the Chair.] '

I think developments of, that sort are the sort of development to which
railway suthorities should ‘give their minds, and I see mo reasdn why fuch
ideas should net be very ‘extensively developed. L

Reterence was made to the Statutory Authority. 1 have no time to dwell
‘on this at the moment. I was hoping when Pandit Maitra started off with
his opening remarks calling for wide imagination and so forth, that he would
have some constructive ideas such as indeed Dr. Sir Zia Uddin Ahmad put
forward at a later siage, but I wus exceedingly disappointed, I must confess.
The only recommendation that I could understand to come from Pandit Maitra.
was a condemnation of the existing Government. I did hope that the Pandit
and others would be able to put forward constructive ideas for the future,
because, as I said at the Railway Conference ° Association, the nature of
the railway administration is indeed a matter for the attention of India’s poli-
tical thinkers as much as the purely political problem. This is one ¢f many
administrative problems which need solution and which India must review..

As regards the revision of the Convention, 1 do not propose to dwell on
that us time does not permit. I would only say that some of the points, such
-as reconsideration of the Central Advisory Council’s and the Standing Finance
Jommittee’s functions, may well be reviewed when the time comes for a
permanent revision of the Convention. When that time comes, whenever it
does, we will place the views of the Government before the House and hope
that the House will freely express its own views as to what this machinery’
should ‘be. In the meantime, we will consider the functions of the Central
Advisory Council and see if they can be improved.

On the subject of reconstruction and betterment, as I mentioned at the
beginning, the Railway Board have not been idle. After the last war, ¢s the
House would be well aware, it was decided as a result of the Acworth Com-
mittee’s report, to spend Rs&. 150 crores from general revenues for the
rehabilitation of the railways over a quinquennium of 1922—1927.  Not ell
that was spent by any means; in fact, more was spent -annually in 1927—30
than in the first five years, but that shows the amount of expenditure which
was necessary at that time when there was no depreciastion fund and no
reserve to fall back upon. We have gone into the question of how many loco-
motives, rolling stock, rails and so forth are necessary in the immediate post-
war period which is before us. In the case of broad gauge locomotives, work-
~ing on a'85-year life basis, annual renewals should be 150 broad gauw'e loco-
motives, and in szddition to that, there are, of course, arrears of rgnewa‘ls.
That figure of 150 broad gauge locomotives .annually enters, of rourse  into
pur caleulation for the locomotive shops which are going to be constructed.
The total value of those broad gauge locomotives is son?ething like Ts. 63
crores, and when vou add to it metre gauge locomotives, coaching stock, crd
goods stock, when you in addition add some 162,000 tons of rails per annum,
sleepers for those reils, and the buildings which will be necessary, we come
to a programme of scmething like Rs. 19 crores per annum which might well
be expected to be spent by the railways immediately after the war. I should
not like the House 1o take those figures too seriously, not by any means ts a
programme. 1 have simply mentioned them as giw;ing an indication of the
sort of expenditure which we have been reviewing and which_we have in
mind may have to be spent after the war, ’ - :



THE RAILWAY BUDGET 5&?

On the question of standardisation raised by Mr. Stokes, I need ouly say
that for some time we have had the Standards Office in operation und that
they have been concentrating on the standardisation of wagons, locomotives
and so forth. I think 1 am correct in saying that about 78 per cent. of our -
gtock is interchungeable between rsilways to-day. © Standardisstion will, of «
‘course, also be appiied to the locomotives which will be constructed.

As regards the locomotive shops people are still saying that Jovernment
have no plan and blaming the Govemment for what they did wot do some
years ago. This plen is going forward, and yesterday in the Council of State
I made quite a long statement showing exactly what the position is. I do
not, Sir, propose w repeat thut to-day, but I have said enough on the ques-
tion of rohing stock, rails, and so forth, and on.the question of locomotive
shops, to show that Government are not idle and are not wi‘t.héut plans for
post war development and are indeed weil ahead in this particular sphere.

On the question of housing I am fully in accord with what my Hoénourable
friend, Mr. Stokes, suid. We have plans worked. out by the different reilways
for -better housing. for railway staff. At the moment those  plans are . in
abeyance for the reason, not that we have any wish to hold them in abeyance,
but that we find it difficult to get steel, cement and other materials to siart
construction. Those materials are being used in priority for war work. But
we are extremely conscious of the need for a policy of staff housing and 1iedi-
cal and other arrangements, and I can assure Honourable Members that this
very important aspect will not be lost “sight of. -

My Honourable friend, Mr, Stokes, mentioned the electrification of subur-
bun railways in Caleutta. This subject has been under consideration for a.
number -of yeers and the last fime that I can trace a reference to it was in
1939. The matter was then raised by the Bengal National Chamber of
Commerce on the 3lst July, 1989. It was pointed out by the railway re: .
presentative thut the estimate for the electrification of suburban railways in
Caleutta was about Rs. 18} crores and the estimated return was just over half
& per cent. The officer reporting said that he did not feel justifid in recom-
mending to the Government that the scheme should be undertaken, and
the Committee agrecd that their proposal wus not feasible. The electrification
scheme was based on an assumed series of annual increases of traffr. I dare
say the time will come again very shortly when we should re-examine that
whole question. Tn thc meantime, on the basis of the last examination. I
think the House will probably agrée that the scheme hardly seems justiﬁed
financially . )

I think I have covered the main points of the Honourable the Mover's four
point programme. T hope I have satd emough to show that. the Railway and
War Transport Departments are willing to undertake the responsibility of
turning themselves into a Peace Communications Department and indeed that
we are, in the stress of war, doing what we can to foresee the conditions and plan
for the post-war period. I cannot satisfv him that we have in hand a staff
engaged purely on this work but, as I say, if we can find that staff and get
financial authority, which I do not doubt will be forthcoming, then I should
have no hesitation in going ahead with them. Indeed, we will seek to find
that staff and to respond in every way that we can to the Honourable the
Mover'\f,' demand for urgent action because, as 1 said at the beginning, 1 do
regard it as a matter of supreme importance, provided always that it does not
interfere with the war effort. '

Pandit Lakshmi Kanta Maitra: May T_ask one question of the Honourable
Member? The Honourable Member early is his speech said that a committes
of reconstruction had already been set up and that it had been working and,
if so, is that committee charged with the duty of reconstructing railways after
the war or the whole economic structurc of the countryv- after the war? Whao
brought this committee into being—the Governor General or the (overnor
General in Couheil and, if so, why was this Assembly not taken into copfidence
in this matter. Nothing was heard about it. '
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The Homourable Sir Edward Benthall: It is under the Commerce Depart-
ment and as regards the rest of the questions, I should require notice, as 1 was
not present in the country when the decision was made.

Pandit Lakshmi Kanta Maitra: When was this committee set up?-

The Honourable Sir Edward Benthall: I think 18 months ago or a year at
least.

Sir F. E. James: Sir, 1 beg leave of the House to withdraw the motion.

The motion was, by leave of the Assembly, withdrawn. :

: Grievances of Railwaymen re Uonditions of Service.

Mr. N. M. Joshi: Sir, 1 beg to move: ’ .

*That the demand under the head ‘Railway Board' be reduced by Rs. 100.”

My object in giving notice of this motion was to draw the attention of the
.Government of India and this House to the grievances of the workers on the
Indian Railways. 1 do not wish on this occasion to refer to the various
grievances from which the railwaymen suffer except one grievance, and that is
regurding the insuffieiency of the wages or the dearness allowance paid to
thein. 1 feel that the Government of India had shown utter indifference to the
difficulties which the railwaymen had to suffer since the beginning of the war.
The prices had begun to rise soon after the war und the cost of living was also
increasing and the Government of India took no steps to increase wages or pay
dearness allowance till March, 1941. In March, 1941, thev started paying
gsome dearness aliowance when the cost of living had already gone up very
considerably. The proposals which thep made for the payment of dearness
allowance, were inadequate; and on behalf of the railwaymen in India, protests
were made that the proposuls of the Government of India, were very inadequate.
Then the prices began to go up with great strides. Then, the Government of
India again took some inadequate steps 1o increase the dearness allowance.
Again, in August last, the Government of India reviced their proposals and
increased the dearness allowance. In the scheme of the, Government of India,
there are certain defects. In the first place, they paid dearness allowance only
to those people who got wnges or salaries up to a certain limit. I am not
saying that they should give allowance to the whole staff engaged on the rail-
ways, but the limit which was fixed by the Government of India,  was inade-
quate. In their original proposals, they contined the advantage of the dearness
allowance to people getting Rs. 60 ib Calcutta and Bombay, in the case of
employees in the smaller cities to those getting Rs. 50 and in other areas Rs. 30.
Then, Sir, protests were made and in the sase of Bombay und Caleutta, the
raised the limit to 70. in other cities from 50 to 60 and in other areas fro
80 to 85. Again, in their last propvsals, they increased this limit also. In the
lorger cities, they increased the limit from 70 to 120. In smaller cities, they
raised the limit from 60 to 90 and in other areas from 85 to 60. 1 feel, that this
limit fixed by the Government of India for the eligibility of dearness allowance,
should be raised to at least 200 or 250. The present limit is too small.

~Then, Sir, T de not like that the system which has been infroduced by the
Government of India of making three different vones is really necessary at the
present time. Therefore, this system should be done away with and they
should give dearness allowance at equal rate to all the employees. This is the
gécond point which T would suggest to the .Government that they should bear in
mind.

. Then, Sir, the scheme lacks in having a really proper relation between the
inereage in the cost of living and the dearness allowance paid. You know, Sir,
thab the cost of living for the working classes in Bombay, as determined by the
Bombay Labour Office, has risen from about 100 or 105 to 203 or a little more.
That is: ‘the cost of living has gone up by 100 per cent. The dearness allowances
paid by the Government of India are really too small if you compare.the rise
iri the cost of living and the allowances paid. I would suggest to the Gavern-
ment of India that they must fix some financial relationship between the rise
i the cost of living and the allowances paid. Then, the other difficulty of
their soheme is, that there is no really automatic machinery by which the
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allowunces will inerease us the cost of living increuses. Livery tane the Ruilway-
wen's Federatton and the LKaillwaymen s unfons huve to make a row snd hoid
meetings and make agitation und* then the Government of India becomes awake
and do somethmg. 1 think that 1§ a very wrong method of dealing with \the
quesiion of the conditions work of the working clusses. 1 would, therefore,
suggest to the Government of Indiu, to have sowe uuho‘njc wachinery. As a
matter ol f{act, the Commttee over which the Honourable Sif B. N. Hau
presided, Lad suggested thut there should be an automatic allowance paid
1or certain degrees of mcrease in the nse. I'he Kau Committee suggested that
for every tive poiuts of rise in prices, they should pay His. 1-8-0 as dearness
allowance. The Government of indisshave not given eftect to this recommenda-
tion of the Rau Committee, Al present there is a very great discontent among
the railwaymen because the prices huve gone up und the cost of living index
uumber has gone up very cousiderably aud the Government of Indin have taken
no steps yet to increase the defirness ullowance puid. The Railwaymen's
Ilederation hud usked for a tlut rate of Rs. 80 us dearuess allowance .to those
who receive u salary of Ks. 200. 1 do nob exuctly remember the figure.

Mr. Lalchand Navalrai: Lis. 250. >

Mr. N. M. Joehi: Then, they alse wunt sowme awutomatic twchinery lfor
dealing with the further risc. 1 would like the Goverument of India to deal
with this subject very promptly. The Honourable Member in dealing with
this subject some time ugo in this House, had pointed out certain ditficulties.
In his speech, he wus good enough to pay a compliment to the staff on Indian
railways, regarding their loyalty and regurding the good work which they had
done.and regarding thenr share m the prosperity of the Indian railways. 1 am
very grateful to the Honourable Member for the recognition of the services
of the stuff of the Indion railwuys. The Indian reilwaymen value the high
praise which he has given to them, but they will value more a substantial addi-
tion to the dearncss ullowance which is*being puid to them. The Honourable
Member pointed out certain difticultics. He suid he hus to consult the Proviu-
ciol Governments and tho other departments of the Governmnet of India,
becouse any proposals which he mukes or uny ullowuances which he pays, may
have some repercussion on the other departments and also may have some
repercussion on,the Provincial Govermments. 1 do not wish tq deal with that
subject. 1 have no doubt that if dearness allowuncé is paid to workers in one
industry, the other people will certainly usk for it, but the Honourable Mewmber
does not realise that if the Government of India deals with ull workers together
without delay, we huve no objection. But they must  be prompt. While
considering the -effect of the dearness allowsuce paid to railwaymen upon the
postmen and upon the employees of the other Governments, the Government of
Indin will have also to consider fhe effect of the dearncss allowance paid to
workers in other industries. The dearness allowance poid by the Government
of Inhdia to the railway workers us compared with the dearncss allowance paid
to the textile workers in Bowbay is Lardly half of what the textile workers get.
1 am not ugainst a joint and co-ordinated proposul being made, but it is not
practicable. 1t is useless talking about that being done because if vou begin
to have co-ordination in all the industries, in all the provinces and in all the
departments, you will take unnecegsary time. You can go.pn solving the diff-
culties of the people who want their difficulties to be solved immediately and
bring about co-orflination in the meanwhile, when the next step is due.” But
when the step has become due, the Government of India begin to consider the
quegtion. 1 know therc is a grave discontent amoug the railwayvmen on this
question and 1 have reccived several telegrams. | won't read them except one
which is from the railwaymen of Bowmbuay. This is what it says:

‘““Rombny raij\\‘nymen's Rally unger Railway Union's Joint Committee resolved indigga-
tion Boards oltitude towards dearncss allowance. -Manifesto in Budget railwaymen's condi-
“Hor Dbreaking point. Serious situstion may spread throughout railways. Demand thirty
rupecs dearness allowance with automatic increase plus adequate grain facililics.”

It appears that the Honourable Member is considering someo scheme by.
which, mstead of paying cash dearness allowanca, he proposes to fix the prices
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of urticles which are to be supplied to vuilwaymen. There are S0LLE £cOLOLIIsLS
und there ure some people i the Finunce ngurtmcnt of the Govermnent ol
fudia who consider tnat if you pay a littlo lurger wages to the working clusses,
there will be intintion gud the hunancial sysvem wul be upset. 1 an vot a
Professor of Econowict® but 1 know this thut the cfipst on the inflation of
curreney by the puyment of the dearness allowances to o swmall nunber ot
people will be very swall indeed. There wre ubout T lehs cof ruilwayimen und
ull the orgunised workers taken together to whom increused allowances are
paid or bouuses are puid will not be more thuan 20 lukhs or 2% lukhs out of 4
populutian of 40 crores. o ) ’

M. President (The Honourable Sir Abdur .Lluhim): Honouruble Member's
time is up. ’

Mr. N. M, Joshi: I won't deal with that subject becuuse it Muy come up
again for dicussion, but 1 can say this thut the wmflution which is tuking place
in this country is due to the wrong currency policy of the Govermment ot india
und not to the puyment of dearness allowunces. 1 hope the Government of
India will aceept wy motion and increase the dearncss aliowances paid to the
ruilwaymen and glso introduce & proper automatic systemn for further payment
of dearness allowances when the cost of living iucreascs.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head Railwuy Bourd™ be reduced by’ Rs. 100."

Mr. Lalchand Navalrai: Sir, 1 will continue from where my friend,
Mr. Joshi, has left. Sir, this question of dearness ‘allowance is disturbing the
mind of employees 86 much that we have not only been recciving telegruins
and representations during the day time but the telegruph people cowe even
at night, when we ure fast asleep, to deliver such telegrams. 1 think similar
things must have been happening with the Honourable Mewber-in-charge of
Railways too. The Honourable Member for Railways has been telling us that
the question was receiving Governments’ scrious cousideration. How long is
hogoing to consider the claim of deserving people? They are getting imput-
ient, and there is cxtreme discontent among the railway employees. The con-
sequences will be very bad. Thcrefore, sarlier the Honouruble the Railway
Member decides this question wnd complies with their demands the bettér it
would be for the railways themselves. Now, Sir, the cost of living has increas-
ed by over 100 per cent. 1 nced not go into the figires of the cost of living
index whick have been 'given by Provincial ‘Government as regards the aver-
age increas¢ which has been registered in all provinces. Present wages of
railway workers are not sufficient to meet the. exira cost of living. The Rau
Court Report puts it lucidly and it should be considered by the Honour-
able the Railway Mewmber. There is not much time at my disposal to read out
the whole thing. 1 would only suy that there should be no discontent among
the railway’employees. This ie what Rau Court said:— ’ '

“‘Railway people are engaged on.vital service meant for transportation and some of them
are employed on work which is even more directly connected with the war. In the case of
such men, we .venture to think, that it would be a mistake to reduce their standard to an

‘wxtent which might tell heavily upon their heslth and efficiency, although they may have
been content with this Yow standard twenty, ten or five years ago.”

Now, taking into consideration  the preseut circumstances, I think the
present rate at which the allowance is being given is inadequate. ' It has been
considered inadequate and the railway men have put forward their reusons for
it. The All-Indin Railwaymens Federation has demanded o flut rate ol Rs. 30
on pay up to Re. 250 in rural and "urban areas as well us cities. The relicf
which the Honourable Member contemplates to give them is not the one
witeh' they like. They said it is. inadequate. g‘l-.c‘ Railway Boanrd has pro-
vided rupees three crores for the provision shops for the ruilway personnel of
about § lakhs, who will be entitled o purchasc from those shops. Tt also
includes the cost eof pelrﬂonnfsle of the Supply Department. Thus the Relief

-
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would work out Rs. 3 per mensem per employee. The scheme relates to the
supply of one or two commodities only. The Railways have not been regular
go far in their supply. At Karachi, only one supply of wheat was arranged
and chat also was’arranged when there was a light strike. Actually, there has
not been regular supply of wheat at Karachi to railway employees. 'There
has -been ‘no supply in Delhi Division specially at Meerut city. There has
becn only. partial supply in Delhi area.  Sir, there are thousands of railway
employees scattered all over the country. Large establishment will be re-
quired for distribution of supplies and there will be so much loss of time and
energy. Railways propose for the present to give only wheat, rice and sugar.
No discretion is left with the purchasers as to the quality and quantity of
each commodity. Sir, at some places it has been so found that the Railway
supplies contained other materials such as sand and dust. This kind of sup-
ply will not help them at all. It will create so many difficulties. Stations
are very far away. Even the Paymasters who go to disburse salaries every
month do nct also reach in time to give them their salaries for two or three
weeks. In some cases salaries are not paid even for two:or three months.

The Honourable Sir Edward Benthall: Where? N

Mr, Lalchand Navalrai: Paymasters on the North Western Railway are
not regular at all in paying salaries in time. They come after weeks,

The Honourable Sir Edward Benthall: Can the Honourable Member give
some instances?

«  Mr. Lalchand Navalrai: I cannot give instances, but I know they are com-
plaining that at some stations at least some people are not given their salaries
on the first or, second day or even the fifth day.

The Honourable Sir Edward Benthall: I hope the Honourable Member
will substantiate the facts so that we may be able to look into the question.

Mr. Lalchand Navalrai: I will. Sir, I submit there will be difficulty in
supplying these people with their food which they require every month. I
hope distribution of food will not follow the payment of salaries. I do not
know how many shops the Honourable the Railway Member is going to cpen
at small railway stations, or he is going to open such shops only at Karachi
and other big cities. If Railways are not going to open shops at small sta-
tions, it will be very difficult for men at such places to go to take fheir food
regularly from big cities where it is contemplated to open shops. S8ir, this
system of relief is very much disliked by the railwaymen. I think, this
scheme is not workeble and if it is so, then in that case it should be left to
thes> men whether or not to stick to their service. Ordinances should not be
invoked against those people who will have to leave their service for want of
food. Essential Services (Maintenance) Ordinance of 1941 and the Technical
Services Ordinance, “1940, have been promulgated. Let the employees alone,
if you are not complying with their reasonable wishes. It will be wise on the
part of railways to see that all these schemes are revised from time to time
with the help of some people who have practical knowledge of the distribution
of foodstuffs on the railways. These schemes should be revised in-such a
manner s t¢ meet with the wishes of the railwaymen who are for the time
being very much discontented. If Government is not prepared to employ so
many men for carrying out the work relating to the distribution of foodstuffs
on each and every railway station, I think, it will be wise on their part to
increase the rate of dearness allowance. I, therefore, submit that Government
should give Rs. 30 per month or as much as would be ressonable and also rrise
the limit of pay from Rs. 120 to Rs. 250 a month for admissibility of such
allowance.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable Mem
bsr can continue his speech tomorrow. .

The Assembly then adjourned till Eleven of the Olock on Wednesday th«

24th February, 19048.
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